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!
}
{

'deposnw "
Nowa 280 3;’75-{8@

Dat“"u-u-.\.b \F W Q—gc AR o

entitled under the Scheme for gegulari
sation in the Group 'D* posts. The
applicant approached the Tribunal by .
way of «.@.A.‘T”I/OS but the O.A. was ais=-
missed on the maktmt &£ ground of
delay. The matter was taken before the
High' Gourt in WaP.(C) N 0.5188/2005.
The' High Court has directed ‘the reSpo-
ndents to dispose of the representao
tion f£iled by the applicants afresh
ithin a time frame. Vide order dated
8.9.,05 the respondents have again
ejected the claim on the ground that
fhe: appws,.fﬁglﬁd_to,mpmse at—-

P

wn s o
plicants have now produced copeis
df the applications submitted by them

- e ——

§ _.......—.-—.—-a—_—-—-—_.-.-..——-‘

- . i o ' far as of 1987 and also a. list shd
- o wing that they have actually worked

during the period.
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_ 29.03.2006
DATE OF DECISION vivvvviiveeenea

Tapan Chandra Dey & 11 Others

.
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vrernaes ferermssanserseraesensrstenrnsnnrsenannonres rrvraresnesiimerenmmensneaneese ADDlICATYS

Mr. T.C. Chutia
P SR Adv';rare for the
Applicant/s.

- Versus -

Union of India & Others B
BSOSO 3 {13 s101} e L3 4§ 40

Mrs.B.Devi )
............................................... ircannannenrennrsnreneonsmnenerienenneens SQVOCALE for the
‘ _ Respondents

CORAM_
HON'BLE MR.X \f' SACHIDANANDAN, VKZE CHAJRMAN

1. Whether reporters of local newspapers ) _)f'e/ste;
may be allowed to see the judgment?

2.  Whether to be referred to the Reporter or not 7 #siNo

3. Whether to be forwarded for including in.the Digest :
Being complied at Jodhpur Bench ? ‘_ . }iés/No

4.  Whether their Lordships wish to see the fair copy

of the Judgment ? Yg£/No

ice-Chairman ()




CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH.

Original Application No. 21 of 2006,

Date of Order: This, the 29th Day of March 2006.

THE HON'BLE MR. K.V.SACHIDANANDAM, VICE CHAIRMAN.

Tapan Chandra Dey

5/0 Shri Munindra Kr, Dey
Village & P.0: Rangapara
P.S: Rangapara

Dist: Sonitpur, Assam.

Md. Abdul Rahim Khan

S/o0 Late Md. Ranjan Khan
Village & P.0: Rangapara
P.S5: Rangapara

Dist: Sonitpur, Assam.

Shri Kanaiya Goswami

S/0 Shri Bali Narayan Goswami
Village & P.0O: Rangapara

P.5: Rangapara

Dist: Sonitpur, Assam.

Shri Kripa Sankar Tewari
S/o0 Late Boli Ram Tewari
P.0:Towbhanga, Vill: Nabill
Tezpur, Dist: Sonitpur
Assam,

Shri Ram Pratap Bharati

$/0 Late Satya Narayan Bharati
Vill. & F.0: Rangapara

P.S: Rangapara

Dist: Sonitpur, Assam.

Shri Biswanath Mandat
S/0 Lakhan Mandal
vill. & P.0: Rangapara
P.S: Rangapara

Dist: Sonitpur, Assam,

Md. San Mahamad Ali
S/o0 Late Nazer Ali
Vill: Agiathuri

P.0: Dadara, P.S:Hajo
Dist: Kamrup, Assam.

Shri Phatik Chowdhury

S/o Abdul Haque Chowdhury
¥ill., & P.0O: Rangapara

-
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19.

11,

12,

o

£.5: Rangapara
Dist: Sonitpur, Assam,

Shri Sajal Dhar

S/0 Shri Matilal Dhar
Vill. & P.0O: Rangapara
P.S: Rangapara

Dist: Sonitpur, Assam,

Md.Tayab Ali

S/o0 Late Kudrat Ali
Vill.& P.0: Kaniha
P.S: Rangia :
Dist: Kamrup, Assam.

Shri Subbhas Sarkar

S/o Shri Sudhir Sarkar

Vill: Narendra Palli, Rangapara
P.0. & P.S: Rangapara

Dist: Sonitpur, Assam.

‘Shri Gautham Sarkar

S/o Late Shasi Bhusan Sarkar

Vill: Namanigaon

P.0. & P.5: Rangapara

Dist: Sonitpur, Assam, O Applicanis

By Advocates Mr, T.C. Chutia, Ms.M.Choudhury & Mrs,N.Nath,

- Versus -

The Union of India

Represented by General Manager
N.F.Railway, Maligaon
Guwahati-11.

The Chief Personnel Officer
N.F.Railway, Maligaon
Guwahati-11. '

Beputy Chief Engineer
Bridge Line, N.F.Railway
Maligaon, Guwahati-11.

Inspector
Bridge Line, N.F.Railway
Rangapara North, Assam. - Respondents

By Mrs. B. Devi counsel for the Railways.

|||||

|
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GRDER (ORAL)

SACHIDAHANDAN, K. V., (¥.C.}):

The appiicaﬂts, 12 in'number, have worked in the
Bridge Line, N.F!Railway, Rangapara for more than 120 days
as casual Tlabourers. They started wbrking in the Railway
deéartment in the year 1875 and some of thém had worked
till 1884 and their names have been recorded in the service
record as casual labour. Some of the applicants received
permanent salary alongwith bonus. But the respondents have
irregularly dropped them from service., The applicaﬁté have
submitted several representations and for non-consideration
of the same has forced thém to approach this Tribunal by
‘way of O0.A. No.77/2085 praying for a direction upon the
respondents for absorption in Group ‘D' posts. The said
0.A, was dismissed vide order dated 7.6.20865 on the ground
of delay. However, the matter was taken before the Hon'ble
High Court in W.P.{C) No., 5188/20805 and the Hon’ble High
Court vide order dated 22.7.2005 passed the order, relevant

portion of which is reproduced below:-

" In view of the specific provision under
the Act, we find that the learned Tribunal
in passing the impugned order has committed
no illegality and hence, the'petitioners are
not entitled to get any relief. Accordingly,
the petition shall stand dismissed. However,
the dismissal of this petition will not be a
bar on the part of the Responéent authority
to consider the representation, if any,




filed by the writ petitioners within a

period of six months.”

In furtherance of that order the applicants have filed
representations which were rejected by the respondents by
the Annexure-1 order dated 28.9.2005, relevant portion of

which is quoted beicw:—

" Accordingly, the Competent Authority
has consider the representation of the
apptlicants in compliance of the above order.
It is observed that as per Railway Board’s
tetter NO. E/NG/II-78/CL/2 dt. 4.3.87,
circulated vide GM(P)/MLG letter No.E/57/6-
Pt.XI{C) dt.13.3.87, all the Casual Labour
were asked to apply by 31.3.87 for
consideration of their cases to Deputy Chief
Engineer, N.F.Railway (Bridge), Maligaon.
But the applicants failed to prefer
representation within the stipuiated period
i.e. 31.3.87. Hence their names could not be
registered in the Live Casual Register. It
is not possible to accommodate them at this
distant date,”

The grievance of the applicants is that their claim has
been rejected on.the ground that they have not preferred
their claim before the respondents before the cut off date

i.e. 31.3.87. Being aggrieved the applicants have filed

| this 0.A. seeking for the following reliefs:-

“8.({a) In the premises as stated above it is
humbly  prayed that this  Hon’ble
Tribunal would graciously be plégged to
pass order/orders as directions to the

L

)
r
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respondents to sbsorb the applican

Group ‘D' post. as per scheme of the

Railway Board and as per Railﬁay
Board’s letter dtd. 4.3.87 setting

aside the impugned order dtd. 28.9.03

{annexure-1} passed by Résp0ndent No.3.

{b}  Directions may be given to respondents -
to register the names of the applicants

in the Live Casual Register and to
absorb the applicants -in the Group ‘D’
post. ' -

{c} Pass such any order or orders as to
| give complete relief to the applicants

which the Hon'ble Tribunal may deem fit

and proper.”

2. Mr. T. Chutia, learned counsel appeared for the -

applicants and Mrs. B. Devi, learned counsel represented

‘the Railways. When the matter came up for consideration,

Mr. Chutia, learned counsel for the appiicants submitted
that the applicants have already annexed some documents
with the 0.A., to show that they have preferred their claim

well before the cut off date i.e., 31.3.1087 but that fact

has not been <considered by the respondents without

application of mind. Counsel for the applicants submits -

that applicants will be satisfied if a direction is issued
to the respondents to consider the case of the applicants

on the basis of the relevant documents and pass appropriate

orders. Counsel for the respondents submits that such

recourse will meet the ends of justice and therefore she

has no objection in adopting such exercise. This Tribunal

-
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also feels that such exercise will suffice the ends of
justice. Therefore, this Tribunal dirgcts respondent ,NG.B
or any other competent authority, as directed by him, to
consider representation: for which the applitants are at
liberty to file comprehensive representation alongwith all
dacuﬁents within a period of two weeks from today. The
concerned bespcndent»shall consider and dispose of the same
within a time f}ame of three months from the date of
receipt of such rebresentation. It is also made clear that
the respondents' shall afford personal hearing to the

applicants, if they so seek for.

The 0.A. is disposed of as above. In the

circumstances, there is no order as to costs,

{K.V.SACHIDANANDAN)
VICE CHAIRMAN
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ORIGTN APPLICATION
LGl APET oA a;/%

a Name cf th, Appllcanf.- "T'c;.{) &ng
b) Respcndents .t- Unlon of India & Ors '
c

- .¢) No. Cf applicant:~ - othws ‘ — o .
2. Is the aoollcablon in the' proper form s-Yes /NoT A o
SQ‘Whether name & Desxrlptlon and adCress of: all the papers been

furnished in cause’ title:- YES/Bd.
4, Has _the apnlication beun duly 31gned and verified: Yco/Nﬁ‘
5. Have the conies duly signed i1~ YES/
6., Have sufficient number of copies Of ‘the apollcatlon been flled.nYBSéM
7. Wnether all the annexueés parties are impleéades:- WESMNG.
8. Wnether knflish translation od decunents in the Language.nXE§/)8
9. Is the aplllcatlon is ‘in time :— /ES/JO

L.

" 104Hes the Vakala+name/ EM)/of Appearnce/AuLhorlsa+Jon filed t=YES /¥

" 11.Is the .epplication by IPO/BD/FOR Rs. 50/ :- 206 3 }C{Sg\) 4,{4(;; 0

12,Has the cpplication is maltana31e 1= YES /N1
13.Hes the impugned order orignal dul y attes+9d baen filed:. -YES/
14.Has the legible rédies of the annexuces Quiy attested £i’ ﬁu}iﬁgéA«T
.15.Has the Index of ~ecumgnts been filed 3ll ava17ab‘o*.VEf,/O
15.Hes the required numoer of envo’ooed beering full eddress

~of the respondanis been filed :- ﬂﬂ&? - ; o
17.Has the deulara+1on as. nequired by 1+wm'l? of the form:-YESENG, .
18. «Whether the rellef soight for- arises out of the Single:uY%EﬁNO. .
19.Whether the interim relLef is prayed for .—YhSA,B’
~20.In case of condonatlan of . dely is filed.if it ’qupported.-YE§/$K7

21.Whether this case can Le hecrd by S%NGtE—BE%HE%DIVISION BENCH
22.Any other p01nts S : . -

, 23.Eesalt ~f the SCru+1ny W1th initial -of the qcrutlny Clerk.u

Tpis cppienzin mmz—emw T

S m;;ﬁoz

.~ i _OFFICER ' _— /@DEDULX REGISTRAR
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The applicants worked as casual lebourers in the
Bridge Line, N.F.Railway, Rangapara for more than 120 days.
They started working in the R2ilway Department in the

year 1975 and séme Of them w0rked'till 1984 and their

names have been recorded in the service reccrd as casual

e

labour, some cf the applicants received permenent salary

along with bonus. But the gailWay Authdrity illegelly

- dropped them from services. The apbPlicants submitted sc~-

.veral representations before the Railway 2uthority,

pursuant to Railway BCard's letter dtd.<4.3.87 and on several
Occasicns for their permenent abserpment in the Group *D!
post which was duly ackn0wledged by the Railway 2uthority

without any objection.and was fefwarded for dispoéal.

'But nc action is taken till today. Being aggricved by the

inacticn of the Railway authority the applicants carlier
filed an applicaticn before this Hdn‘ble Tribunal being
O.2. NO,77/2005 praying for absoOrpment in the Group *D!
Pcsts. The applicants had filed a Miéc..Petition bemng

Misc.Petiticn N0,75/2005 for condenaticn cf delay. But the

Hcn'ble Judge dismissced the case ¢n '7,6'.05 on the ground

of delay without going t0 the merit cf the case. Thereafter,

the applicants moved a writ petition before the pivisicn

Bench Of the Hon*bhle High qourt.being WePas (C) NC45188/2005
against the impugned'order'dtd.7;6.05 pas;;;rby‘this |
Tribunal; The Hog*ble High court on 22.7;05 dismissed the
petiticn upholding the ordér dtd.7.6.05 and further sukeg-
xkre spondents are directed to cconsider the representatﬁons

édbmitted by the applicants. considering the represéntgtions_'

t | contde.e2e
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the Railw@y aufhorit‘y pasqed a*n cr {r,..qn‘,maa;os fefusing

————eee 7

'rq\ES‘isfcr fhe names .Of fhe wppliCcnfs in the Live casual

\%’

.Reglqter. Iin fhis impugned crder the Railwwy pufhority

cbservea that fhe applicanfs failea fo prefcr the repree- .

sentations within the stlpulated period,,thOugh the repre—

‘senraflcns were duly anﬂOWlGdged by the Railway purhoriry

and were ferwarded for dispcsal wthOut any dbjecfion.

Hence this oppllcaticn is filed before this Hon'ble ;ribunal

agaian fhe crder drd.28.9.05 passed by the Railway Authorlty.

Filed by

advocate. 17‘1
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order dtd.28.9.05 issped
by-thé peputy-chief Engi-
neer, Bridge sin, N.Fe
Railway, Maligacn.

12

Railway-'s Boardts letter 0 ~ 22—

dtd.20.9.01.

Representaficn At de 12. 3. 87
submitted by the appli-
cant. No.;.

Representapion'dtd.10.3.97
submitted by the appli~
cant NO.2,

Representation dtde10.3.87

submitted by the appli-
cant NO. 3.

Representerion atd. 12, 3,87
submitted by the Appli-.
cant NOs4e

| Represcntaticn dtd.11;3.87

submitted by the 2Appli-
Can-t NO. 50 ’

Representaticn dtde. 15.2. 87
submit ted by the ‘\ppli

cant NO,6,

Represcntaticn dtd.12.4.87
submitted by the applica—
nf 1\0.7-

rReprescentaticn dtd.il.4.87
submitted by the applicant
NGB

rRepresentaticn dtde 11.4.87
submitted by the applicant
No. 9.

Representaticn dtd.12.4.87

_submitted by the applicant

NG, 10.
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Order dtd.7.6. 05 passed ......—--—L( Q"S g
by the CAT, Guwehati- -BEhHe h
in Misc.Case NG.75/2005 and

0.2. NO.77/2005.

order dtd.22,7.05 passed S—L{ -6 3
by the Hon'ble High court
in W.P. {C) NGC.5188/2005.

Order dtd.2.8.2000 passed @("’ 6 3 '
by the Hon'ble Tribuneal,
calcutta 1in 0.A.NC,.160/1990

Filed by

o e

Advocate.
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ORIGINAL APPLICATION NO, 2 ] /2006. §

1.

24

4,

<

Tapan éhandra Dey ,

son of~shri Munindra Kr. Dey,
Vii;age & Pe.O. Rangapara,
P.S. Rangapara, District =

Sonitpur, 2ssam,

Mds Abdul Rahim Khan ,

son of Late Md, Ranjan Khan ,

. Village & P.O. Rangapara,

P.S. Rangapara , District-

sonitpur, aAssam,

shri Kanaiya Goeswami,
sdn of shri Bali Narayan Goswami,

Village & P.0O. Rangapara,

P.3. Rangapara, District =

- sénitpur, Assam,

shri xripa sankar Tewari ,

son of Late BOli Ram Tewari ,
P.0. ToOwbhanga, vill.-Nabill,
Tezpur, Distfict- SOnitpqr,
Aésam.

contd, . o2




5

6o

8.'

9.

‘Md. san Mahdmad Ali,

%
X

son of Late satya Narayan Bhara

shri Ram Pratap Bharati,

e

14

'Village & P+0O. Rangapara,
P.S;,Rangapara, District =

sonitpur, 2aAssam,

R lee el

shri Biswanath Mandal .,

son of Lakhan Mandal,
Village & P.O. Rangapara,’
P.S..Réngapara, District - .

sonitpur, Assam,

sen ©f Late Nazer ali ,
village Agiathuri, P.O. Dapara,
Pe3. Hajo, District-'Kamrup;

Assam,

-

shri Phatik chowdhury ,
son of abdul Haque chowdhury,

village and P.O., Rangapara,

Districte- sonitpur, Assame

shri sajal phar,
son of shri Matilal phar ,

village and P.O. Rangapara,

P.S. Rangapard, District-

sonitpur, Assame ’

COntd. [ Y 3..
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10.

11,

12,

1

2.

ol b

Md. Tayab ali ,
son of Late kudrat ali ,
Villege~ Kaniha, P.O. Kaniha,

P.S. Rangia, Districte Kamrup,

'ﬁZdeVCLf

AsSsalm,

*

shri subhas Sarkar,

gson of ghri sudhir sarkar,

village Néiendra Palli, Rangapara,
P.0. & P.S. Rangapara,

Districte gonitpur, Agsam,

shri gautam sarkar ,

son of Laée shasi Bhusan Sarkar.
village~ Namanigaon, P.O. & P.S.
Rangapara, Districte gonitpur,
Assam, | |

- 2pplicants

- Versug =

unicnof India ’
Represented by General Manager,
NeF.Railway, Maligaon ,

Guwahati - 11,

Chief Personnel Ofiicer,
N.F.Railway, Maligaon,

Guwahati - 11,

Contdo o9 4.
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3. Deputy Chief Engineer',
Bridge hine N.?.Railway .
Maligaon, Guwahati =11,
4. Ingpector ,

Bridge Line, N.F.Railway,

' Rangapafa>North, aSsam,

- Respondents.,

DETAILS OF APPLICATION '3

1.

S e - L T

PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE 3

order dtd,28.9.05 issued by the Office Cf the
Deputy chief'Engineer, Bridge Line, N.F.R2ilway,
Maligaon, cuwahati- 11 refgsing to register the
name Of the appPlicants in the Live Casual

Register,

Furfher, the applicénté beg to state that -
the épplicétion is made jointly for common cause
Of action and the relief sought for herin is
identical in nature. The petitionersléubmitted
applicaticns for abserpticn. in the pGst Of Groﬁp
‘D* being casual laboufs/ Ex=casual labours as
per scheme of the Railway'Board?s letter dtd.
20e 94,2001,

contd, .. Se
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4.
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' v
Copies Gf order dtd.28.9.05 end 20.9.01 . J

are annexed and merked as annexure~ 1 and Ze

JURISDICTION OF THE TRIBUNAL ¢

The opplicants declere that the ‘'subject mattex
c¢f which they want redressal is within the juris~
diction of this Hon‘ble Tribunal , ° |

’

LIMITATION s

The applicants further declare that the appli-

caticn is within the limitaticn pericd

F2CTS OF THE .CASE.:

(1) The applicant NO.1 was employed as casual

labour in the Railway Deparfment and he rendered

hié service £from 8,4.82 énd onwards for more than

150 days and his name was recorded in the service

.

record as casual labour., He sdbmitted several
represeﬁtatioﬁs befcre the Railway authority

for permenent absearpment but hothiﬁg has been

dcne, again, puréuant to éailway Boardls letter
NC.E/NG/1i=78/cL/2 dtd.4.3.87, ﬁhe apblicant
submitted ancther representation on 12,3.87 . the
receibtwcf which was ackn0w1gdged by the Rai}way
Authority and that was duly forwarded for dispCsale

.

But no action has been taken. till to-day. The

‘ . ' COﬁtd. cabe
w\ . '
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applicant craves leave ©f this Hontble court

to annex the aforesald representaticn along wit

aFle

ofher aveilable dccuments in the hands cf the

| ﬁi

“Pplicanr with the applicaticn,

A copy of the represcntation Atd.12.3.87

is annesied and marked as‘Annexure— 3.

(i1) The applicant NO.2 was employed as césual
labour in the year 1976° and he worked as casual
labour £rom 28.1.76 uptoc 13.9.83 for all together,
more than 354 days . His name was recorded ‘in the
servi#e record cf N.F.Railway, The applicant sub; _
mittgd several rgprésentatiéns Fefcre the Railw;y
authority for permanent absarpmecnt ih the‘Group
'DB;post._Again pursuénﬁ tc Railway Boardts letter
ata, 4.3.87, the appl;cant.Smeitted a‘rep:esen—
tation be£0ré the Railway Authority'on 10.3.87

the receipf of Wh;ch was acknowledged and that

was duly forwarded fc¢r dispesal by the Raileay

Authority.

. & copy ¢f representaticn dtde.10.3.87 is

Annexure- 4,

énnexed'and marked as
(4ii) The applicant_NQ.B was employed as casual
labour in the year 1978 and he rendered his sex-
vice from 9.1.78 onwards and he rendercd service
more than 130 days in the Bridge Department of NeFe

Railway. The applicant submittced representation

C*;///TEA\ : | | cont¢.7,77
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~on 10.3.87 pursuant to the Railway Board's lette

dtd;4.3.87. But the auth¢rity has hOt,dcne any=-

f;LAJV

thing,

& copy Ccf the representaticn dtd.10;3;87

is annexed and marked as pnnedure~ S.

(iv) The applicant NoX4 was employed as casval
lebour in theARailwayﬂDepartment and ‘he rendered
his service frcm 29.1.78.upt0 15.5.84 all tcéhther
about more than 374 -days and his name was appe ared
in the list of casual labours..Though the eoppli-
cant submitted several'representations on diffew
rent dates before the Railway authority, again Gn-
12.3.87 he submitted another representaéion before
the Railway authority pursuant tG Railway BOard's
letter dté.4.3.87 tﬁzreceipt'of which was duly
acknbwledged'and that was dulf forwarded for dis-

[

- PGsal by the Railway'Authority.

2 cCpy Of representation dtd.12.3.87 is

annexed and marked as “nnexure-~ 6.

(v) ’The applicant No.S’was employed as casual
labour in the Railway Department and he rendered
his services more than 156 days froﬁ 27410,75 to |
15.5.76; The applicant submitted severzl represene.
tations before the Railway Authority on different
dates for permanent absgrpthent, Aga&n the appli-

coant submitted another reprcesentation on 11,3.87

. contd, . «8Be
w\ '



o/
v

T
B
3

before t he Roilway Authorify pursuanf to Railway ;1

Boardss letter dtd.4.3.87. But ngthing has been —E -

dcne. 4 - , . Cki

2 copy ¢f the representation dtd,11.3.87 is

annexed and marked as Annexure- To. ¢

(vi) The applicant NO.6 was employed as casual
labour in the Railway Department and he rendered ser=.
'vi,c'ésl as such for 744 days from 10.1.78 till 15.1.84
in the Bridge Department,’ Rangapara and he reccived
CPC scale Of pay and his contemparary perscns have
él:eady beén absgrbed in the permanent post and his
Rame was tecorded in the ser¥ice rccord. The appli-
cant édbmittéd several representations £56r permanent
absérpment in Group *D* post from 15.2,87 onwards
but mothing has been docne . The representation sub =
mitted by theiapplicant_on 13.3.87 pursuant to |
Railway BOard's letterAdtd.4;3.87 could not trace '
out to be. annexed with this opplication, The‘COpy
of the aforesaid representation has been lost .
while he was ccming to R ileay office far enquiry

Of his representation on 12,4.87.

a copy of the representation submitted on.

15.2.87 is annexed and marked as ®nnexure-8.

(viii) Thevapplicant-No.7 was‘emp10yed in the
Railway Department as casual labour at the age of

24 years'and he worked £from 8.4.82 onwards f£or more

*

. | - | v contd...9%.
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than 120 days. The appPlicant submitted several éi
representations before hbe R2ilway authority fram:i-
1984 to 2004 for permanent abserpment, The appli-
cant ©on 12.4;87 submitted a'representaéion before

the Railway Authority pursuant to*Railway Board's

letter dtd.4.3.87 but nothing has been done'.

2 copy of represcentation submitted on

12.4.87 is annexed and marked as anmexure- 9.

(viii) The applicant NO.8 was cemployed in the
Railway Department as casual labour and he rendcred
servi;e in the ﬁride‘Department, under the Bridge
Inspectér, N.F.Railwa?, Rangaparé for 223 days

from 9.1.78 upto 23.5.83 whichy was recorded in the
service'bcok of‘n.F.Rfilway as‘casual ldbour. The
applicant submitted segeral representations to the
Railway Authorityzfor permanent abs®rpment in'

Group 'D( post from 1984 tO 27,1.05 which are still
pending and nothing has been done by the Railway
authority. again the applicant submitted a reﬁreseh-
tation on 11,4.87 pursuént t0 Railway BOardts

letter dtd.4.3;87 the feceipﬁ of which was duly
~acknowledged and that was duly farwarded-f@r dispcsal
by the rRailway authority. Though, the last date-for
submission Of representa ion was 31.3.87, but the
represent ation w as e€ece ived which'was submitted in

the month of april, 1987. The Railway Authority did

COntd. 10'
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nd raise any objection about the late sﬁbmission OfQQi
representation, rather that was forwarded for dis-

polsal .

b copy Of representation dtde1l,4.87 is

annexed and marked as annexurc- 10,

(ix) AThe applicant No, 9 Qas engaged as casual
labour in the Railway'bepattment at the age of

22 years and he worked from 8.4.82 onwards for more
than 1?0 days. The applicant subﬁitted representa-
tion on 11.4.87 before the Railway authority pursu;

ant to the Railway Board's letter dtd.4.3.87,

A copy ©Of representation dtd, 11.4.87 is
annexed and marked as Annexure- 11.
| y .
(x). The applicant No, 10 wés employed as casual
labour in the‘Railway bepartment andfbe rendered
seérvices és caéual laboér from 22.11.77 tc 15.5.82

'for_hl_tqgher more than 340 dayse. His name was =
Aappeared in the list of casual labour under BRI/

- RRAM; His name was récerded in the service record
of the Railway authOrity..HQ,submitted several
représentations before the Railway authority from
1984 onwards for permanent cbserpment. Again the
applicant submiited another rdpresentation before °

the Railway suthority om 12,4.87 pursuant to Railway

Contd.oollt
NG |
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,' duly

- forwarded for disposal. The aforesaid representat:.on

{ ,xi)

(xii)
| in the Rallway Department and he rendered services

S

?‘
Board's letter d‘td 4 3 87 the re0u1pt of whlch Was . 54
acknowledged by the Raz.lway authority and that was.

<

was not dlsposed of tlll today and no comum.catlon has

’

Been made to the applicant till “today . .

A copy of the representatlon dtd, 12, 4,87

: 1s annexed and marked as Annexure- 12

The appliéant No '11 was engag ed as c asual 1aour in

,the Ra11way Department in the year 1978 and-he rendered

services more than 120 days as casual 1abour He belongs

.to SC commum.ty. -He submitted representation on 11.4 87

before the Railway authority pursuant to the Rallway

'Board's 1etter dtd 4.3 87. The ap- ‘licant is unablo to

annex the aforesald representatlon as there is no ~copy

_of the’ aforesald representatlon aVa:Llable with’ him and

the same was not kept by him for future use,” - -

N

‘The applicaat no, 12 'was engaged as‘casual 1"abouir.

as casual 1zour from 10.1.78 to 15 1.84 for all together

‘ 742 days. His name was appeared in the ].ist of Casual

labour under BRI/HDAM prepared by the RallWay authority

" on 3. 1.86 The applicant submz.tted representatlon before |

the Ral].Way authority on 13 3 87 pursuant to Rallway |
Board's 1etter dtd.4.3.87 for permanent abserpment But

nothing has been done till 'hoday o
' ﬁcopj%mwfettd QJXéMW”"\MWWW\kM

Contd...lz
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Purther the applicants be.g to state that they

e
IQ\&K/}”%L L&uaﬁwa/ Z‘,,,/ b |

- worked as casual 1abours for mor e ‘than 120 days
in the Bridge Line, N F.Rallway, Rang apara and. some
of the appl:.cants namely Biswanath Mandal, Toy b Ali
) Kripa Sankar Tewari, Phatik Chowdhury and pboul Rahim
Khan, the appllcant Nos. 6, 10 4, 8 and 2, they
rece:.ved permanent salary along with bonus. But the
" Rallway authonty 111egally drOpped them £ rom service.
At the “time of, engagement all the applicants were
'.interv:.ewed by the Raz.lway Authorx.ty. At present the '
Ra:.lway Authonty has dI‘lVd’l fresh recruitment in the
’post of Group 'D' by takmg new persons w1thout any
: experience 1gnor1ng the 1eglt1mate claim of the
appllcants. The 1llegal and arbltrary actwn the part :
of the reSpondents J.n appaantmg new_persons with |
pick and choose pol1cy is aga.lnst the service jurise
dxprudence and in violatlon of fundamental nghts _

. of the. applicants. All the applicants have their own
'fanllles w1thout any pemanent eaming sources, The

'applZI.Cants have’ been pu rsuading the Rallway authority
__since 1984 till today for pexmanent abserpment in the
Group ‘D post The Railway Board vide its letter dtd.
'4 3,87 dire cted tb submit the representanons w:.thin '
'81.3.87 Most of ‘the applicants ‘submitted the re~
presentatmns before 31,3.87. A £ aw appllcants sub..
'-‘mltted aple.Cation in the month of Apnl 1987 the
receipt. of which werf’ duly scknowledged and forwarded
f for disposal w1thout ay obj ection But nothmg has
'been done by the respondmt authorit:.es .

v ' o R c C Contd....l3o
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'Being aggrieved by the inaction of the Railé
Authonty the applicants earlier moved an appllca-
tion before this Tribunal on 21,3,05 being O,A., No.’
'77/2005 praying for absarpmr.nt in the Group 'D' post
in the Rallway Department The appllcants had also
filed a Misc. Petition be:.ng Misc, Petition No, 75/
2005 for condonation of delay. Though there was no
delay in filing the aple.catJ.on yet for abundant

caution the Misc, Case was moved, The Railway

authority took several times to obtain instraction and
to file sffidavit but no instructions or' affidavit

was filed, Ultimately on 7,6,2005 the matter was
disposed of without going to the merit of the éppli- ’
cation, The Hontble Judges of the CATdiénised'the Misc,
case withc;ut taking. into Cccount. the merit of the'
case and the same was dismissed on “the ground of delay

in filing the zpplication,

Thereaftor the applicants moved a writ peti-
‘tion before the nivision Bench of the Hon'ble High
Court on éZ.7.05 pei’ng W.’P.(C)-No‘.5188/2005 gainst
the impugned o.rderf dtd,7.6.05 passed by this Tribunal
in Misc, Case No,75/2005 and O.A..No.77./2005. The
Hon'ble High Court on 22,7,05 dismissed the appli-
¢ation upholding the order dtd,7.6.05 and further
respondents are dire cted & consider the representations
submitted by the applicants. Accordingly the Railway
authority vide order dtd,28,9,05 passed an order cone

0

Contd...14,
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‘purportedly in compliance with the order of the Q
" Hon'ble High Court, In the order it is observed

considermg the representations of the applicant

that vide Ras.lway Board's letter dbd 4 3, 87 ell the '
‘ Casual J.abours were asked to apply by 31.3. 87 for |
. consideration of their cases to -Deputy Chlef Engme.er
N.F. Railway. (Bridge), Maligaon. But the applicants
| failed to prefer representation wrthzn that stlpula.

ted period i.e, 31.3 87, Heice their names could not
 be registered in the Live Casual ‘Register, The order

has_been passed in . fosl, - maner and w1thout
application of mind just to avaidvcontempt_ of Court's
order, The impug'nedvo-rder.'is'not sustai‘nable-in the

| eye of law and the facts of the Case, that thg, |

| applicants submitted application pursoant to Railway |

- Board's letter dtd,4.3,87 within the_ _stipul ated period,
Hence, the applv‘icarvlts ba\'le-chal;lenged‘ this‘ order -otd. ‘

~

28.9.05 before this Hon'ble Tribunal .

COples of order dtd 7. 6 .05 and order d'od

22,7.05 are annexed and marked as Annexures.

B

13 and 14, © 77

L >~ .

GROUND_ ?oRfR'ELIE‘P WLTH LEGAL PROVISION. 3

(a) Deprivatlon of bem_fit of absarption of the
_ applicants to the Group ‘D post in the Ra:.lway

' Department in v1olation of tht. Railway, Board's
‘order ( annexure- 2) and in v1olation of th; Rail..

way Board' s letter No. E/NG/ii-78/CL/2 dtd 4,3, 87

M\" , Contd...ls K
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A

(b) Illegal and discriminatory action on the part

for

of the respondents in not considering the case of

the applicants for ‘the Group *D' post ,

(c) The violation of principle of natural justice,

equity and a dministrastive faeir play.

(d) The illegal and arbitrary sction on the part
of the respondénts in not considering the represen-
tations submitted by the applicants pursua.nt to
Railway Board's letter.dtd,4,3.,87. The illegal, arbie
trary ,énd whimsical action on the part of the respon-
dents in passing the order dtd.28.9.065 observing
that the gpplicants failed to pfefer arplications
within the stipulated period i.q. 31.3.8'7)

is based on wrong conception and mischieved of
facts and non applicstion of mind by the Rallway |
authority, In fact the applicants submitted applica-
tion within the stipulated period . |

DETAILS OF REMEDY EXHAJSTED :-

Representations submitted by the applicants
are not considered by the Railway authority, The
abplic snts prefer this application against the im-
pugned order dtd.28,9.05 passed by thé peputy Chief
mgineer, Bridge Line, Maligason .,

W | Contd... 16,
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‘OTHER_QOURTS -

- 16 -

MATT ER NOT PREVIQUSLY FILED OR PENLING IN ANY

QWU,CM'L@MOKLT \

The matter was filed and disposed of and not -
pending in any other Court ,

RELLEF SQUGHT FOR :-

(a) " In the premiseé as stated agbove it is humbly

‘prayed that this Hon'ble Tribunzl would graciously .

be pleased to pass order/orders as directions to the

I * <

respondents to absarb the applicants in Group 'D'
po_st'.,as per scheme of the Ra:.].way Board and as per '

 Beilway Board's letter dtd,4,3,87 setting aside the

impugned order dtd,28,9.05 (annexure- 1) fimul by
Recondent 16.3

(b) Directions may be given to the respondents

to register the names of the applicants in the Live
Casual Register- and to sar the appliCantS'in the
Group 'D' post . . -

(¢} Pass such any order or orders as to give

complet‘. relief to the gpplicants which the Hon'ble

Tribunal may deem fit and prOper .

INT ESNAL_ORDER :-

Directions may be given to the respondents to keep

12 posts of Group *D' in the N,F,Railway vacant till

" the disposal of the application .

(h/)\ﬁ \ Contd...17. -
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10. . APPLICATION NOT SENT BY POST s~ \S
<k
~
11, PARTIQULARS OF THE POSTAL ORDERS;-
12, Order passed on 2,8,2000 by Hon'ble Tribunal,

Calcutta in O,A, 160 of 1990 dire cting the Railway
Authority to absarb the applicants in the post of

Khalasi, The case of the applicants is also similar
to the aforesaid spplicants of O.A. 160 of 1990

who get relief, o

A copy of the orderdtd,2,8,2000 is annexed
and marked as Annexufe- 15,

13, LIST OF BNCLOSJRES :=

i, Order dtd,28.9.05

ii, Order dtd,20.9.01.

iii, P;epre‘sentations and other documents of the applicants

iv. Order d td,7.6,05 passed in Misc,Case No,75/2005
and O,A. No,77/2005.

v, High Court's order dtd,22,7,05 in W,P,(C) No,
5188/2005, g

vi,  Order dtd,2.8,2000 passed in O.A. No.160/1990.

,\((\\
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Otenified byt

VERIFICATION

I, shri Phat ik chOudhury, aged about 45 years,
P
sOn of Lat-e abdul Hadque chOudhury, recsident of village-

——

Rangapar-a, P.O. Rang@para, Disvtzjict- sonitpur, Assam,

on my bel;mlf and on behalf of other applicants as

authorised me by them, dc hereby \;;rify the statementg

« et

made in the paragraphs J J, 4 (X1) (xn) , 5,6 %, 8,
9,10, 1, 71 ——____ are true to my knowledge; those
made in the paragraphs ] 4 [/)/u) (Tiv) (1 V) [Y)[w)[vu)(v”’)

(%) [X) 4 /x// - be ing mmf

reccords are true to my information derived thercfrom

which I believe to be true and the rest are my humble

submission before this Hon'ble Tribunal an%l have _nof

suppressed any material fact,

And I sign this verification on this {Q dhaay of

J anuary, 2006,

ﬁa«ﬂ-%’;h%@ﬂﬂ ’

IS ordra yaYz2) | | ~ BPP LICANT
peveates e S
1g~01r06 ' ‘

' romnty aftirmed defore ms by 16 GIpORED:

vho Is persgnally known o ma/ identified by
e | Seati— é DB ﬁ@/wie e/&%
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oherisiadar,
. Mthee of Distnct Judge, Kemwee o
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SRR h‘t]_g Chowdhury & 11 others 1
i SJOFABIUI Haque Chowdhury ;
LA PO? Ranga Para ~A
SR CDRESontbur (Assam)
Jii/? .x,'\ivtm,é?ww . ™ '
it g 2 ‘Sub : Compliance of Judgment / Crder — WP {C ) No.- 5188/05, ]
7 passed by the Hon'ble High Court/Gauhati in Sri Phatik
Chowdhury and 11 others - vg -- Union of India & otlers.
b Ref . Representation of Sri Phatik Chowdhury & 11 others Dt 12.8.05. ‘
¥The:. Competent ;Authiority has gone through the representation of applicants and _ I
ement/ order of the Hon,ble High Court / Gautial] it Wi (C ) Mo. 5188005 dated 22.07 2004 1
erved . as under:- ;
he applicants filled Q.A. No. 77/05 and Misc case No. 75/05 which were dismissed or the ¢
£Hgrolng ,qﬁlimitgtion.~:Ther¢qﬂer being aggrieved of the order of Hon'ble Tribunal they filed WP (C )
YRR ﬁ_%é;g@g/os_. n'the’ Hon;ble High' Court / Gauhati . Bt the Same has also been dismissed by the }
Gty -Hdrable High Court/Gatihati with the following observation. - - !
v d T . . 1
fmd that the learned Tribunal in passing the impunged order has committed i.
ity -and lz'en‘c_e,i‘the petitioners are not entitled to the any relief. Accordingly, the ‘ ‘
) Iidll:gtand dismissed. However, the dismissal ¢ Qﬂt‘bi&ﬁ@_{ﬁiﬂbﬁka/'l/_,LIQt,l{g a bar on ,
-Respondent autliority to-consider the representation, it any, filed by the writ :
within a period of six months." ‘ - !
1 _qurdingly, th'e:‘Cfp‘mpetent Authority has censider the. representation of the applicants in ::‘3 r
-0f the -above  order. It is observed (1 as’per Railway Bouard's fetter No. EINGI- 1 )
42:0L.4.0.87, circulated vide GM. (P) / MLG Iletter Mo, E/57/0-pt X1 { Cdl 13387, all the 4
l’._,l.jgboycfwe“r_'e}aske_fc_i to-apply by 31.3.87 tor consideration Of their cases to Deputy.Chief - i
,@%gr‘,‘i;N.F;";RailWay (Bridge), Maligaon. But the applicants failedl-to_piefar ¢ feesentation within
slipulg ed. period. i.e. 31.3:87. Hence their names:could not be registered in the Live"Casual
Sterilt s n?o, passible to accommodate them at this distant date . oL .
10 - . - QIR
SR, = '
lis.complies Hon'ble High'Court / Gauhati dated 22.7.05, .
S ‘ . ‘ : @Mf { ;
SR q,%\q\@ .
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' M/Mw, G {coN) /mc.yc-sa/bsLG.
- A1l PHODs, Ali pRea, Br.Or0s, : o
. DY. cus/ BROs, DDV, 211 DAOs, WAO/uBga, mawa.'-‘
Rl AEES, Sr. DEM/mig, DER/ UBRT , o
211 2res Manager, 211 se. IME(D), OQSVRNY R
11 mnr-niviaionalieeﬁ bhits, »rd2 SFOZ eeeas _
“ha G8/NFREY, usawu &x*aw&a& & P?p%gcmﬁ/mxa.

. eubg - : Absarptionlin thae 2 1Aways GL Fx#c#aual‘haboh:
' ~ _Barne on the. ’1ve/kupplcmcntary Live cagusl
Labour kaoistars . :

A cepy of Reilway veard'a L@:ter wo. a(mn)zl/
‘39/01/59 dated 20, 2.2001 ( mpyp ho, 190/2001) en the
- zbovg 3ubjact is forwardeqd for informatian and nece=-
’lsgarv &otion. poardeg earlier letters 25.7,9y, 11.1.99
&nd 28.2.2001 ag referred €0 1n their prss@nthletﬁav._
ware circulated ez under t = S .

EQES&'& latrsr HO. & atd. f--“hia Office e
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Justice from the @dministration., I requaast your hoiour to
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Sir, o

I beqg in say that T have conte to know that ex—
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CENTRAL ADMINISTRATIVE TRIBU A CGLWALAT B Vo
Mise. Petition No.75 of 2005 &
O.A.No.77 of 2005

Date of order: This, the 7t Day ol June 2005,
,- ;}'ION' BLE MRJUSTICE G.SIVARA];L\J\J, VICE-CHATRMAN
1*1(}):}\1’"[3'1_,4}_7 '-\"1N_K.\.".PRAHLADAN_, ADMINIS ‘l"l"\’,"l'f”!\"f? MENIDE R

I. Shri Phatik Chowd hury
Son of Abdul HAQUE Chowdh ury,
Village & P.O.Rangapara,
District Sonitpur

2. Shri Biswanath Mandal,
~Son of Lakhan Mandal,
Village & P.O.Rangapara,
- P.S.Rangapara,
- District-Sonitpur
Assam.

3. Md.Abdul Raliman Khan,
Son of Late Md.Ran jan Khan,
Village & P.O.Rangapara -
'-.P.S.Rangapm'a, District Sonitpur,Assanm .

4. Md.Taval, Alj,
-Son of Late Kudrat Ali,
s Vill. Kaniha, P.’O.K.aniha,F.:E.Rangia,l)i:.:t:ri(*t Kamrup.

‘ShriSubhas Sarkar,

‘Son of Shri Sudhir Sarkar,
Vi“age‘—.’\larendra Palli,Rangapara,
P.O.& P.S.Rangapma,
Districrt‘.-Sonitp ur(Assam).

(@3]

O

Tapan Chandra Dey,

Son of Shri Munind ra Kr.Dey.
Village & P.O.Rangapara,
P.S.Rangapara,
District;-Scmitp ur(Assam).

~J

Sin‘i Kripa Sarkar Tewar,

Son of Late Bolj Ram Tewari,
P.O.Towbhanga, Village-Nabill,
T;e.zpur,District_Sonitpur(Assam)

8. ShriGau tam Sarkar,
Spn of Late Shasi Bhusan Sarkar,
V'il]age-f\"amanigaon, PO& PS.
Rangapara, District Sonj tpur,Assam.

9. Shri Ram Pratap Sharati

Certitied to be true Lapy

A/‘{Zm



10.

il.

12.

Advoc

(/"‘I/
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2

Son of Late Satya Narayan Bharati,
village & P.O.Rangapara,
P.S.Rangapara, District,Sonitpur
(Assam).

Shri Kanaiya Goswami,
Son of Shri Bali Narayan
Village & P.O.Rangapard,
P.S.Rangapara, District-Sonitpur,
(Assam)

Goswami,

Shri Sajal Dhar

Son of Shri Matilal Dhar,
Village & P.O.Rangapara,
District-Sonitpur
(Assam)

Md. San Mahmad Ali,
Village Agiathuri,
p.O.Dapara,

P.S.Hajo ,District ~-Kamrup,
(Assam).

Applicants.
ates Mr.T.C.Chutia, Mr.M.Choudhury,

fks.N.Nath Ms.B.Deka.

1.

Union of India,

Represented by General Manager,
N.F.Railway, Maligacn,
Guwahati-11.

_Chief Personnel Officer,

N.F.Railway, Maligaon,
Guwahati-11

Deputy Chief Engineer,
Bridge Line, N.F.Railway,
Maligaon, Guwahati-11.

. Inspector,

Bridge Line, N.F.Railway,

Rangapara North, Assam. Respondents.

By Advocate Mr.S.Sarma, Railway Counsel.

ORDER(ORAL)

SIVARAJAN,[(V.C.)

The appli

Labou

fw’

cants have stated that they were engaged as Casual

r in the year 1982-83. In view of the Scheme for assignment of
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y status and subsequent absorpti
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plicants is that though t

it of thg sa\d

temporar
the penel

of the Railway Dep imed
scheme. The grievance of the ap hey had

produred the relevant records

hefore the Respondents and sought
for temporary status and they have not bheen included in the panel ol
e apphcaan it is stated submitted

or absorpuon. Th
e Railway Authori
the Railway Auth

for directions to

anent

Casual WOrker f
ry for their perm

several representations to th
ority so far-

has been done by
this O.A. seeking

n the Group ‘D’ post in compliance of

sure A/l dated 20.9.01 |

absorptlon but nothing
The apphcants therefore, have filed

the respondents to absorb them i
the commum'cation which 18 produced as Anne

d by the Railway Board.

o the apphcants th y in filing the

jssue
ough there is dela

2. According U
apphcamun since their representauuns had not been disposs -4 of yeb, |
by way of abundant caution they have filed the applicatimr dated ‘
20.9. 05 seekmg for condonation of delay, if any-
3. We have heard MrTC(‘huna learned counsel  for the
counsel for the

jearned Railway

< that the

nd Mr.S.Sarméa
plicants submits

nsel for the ap
pefore the Railway

applicants a

Respondents. The cou
htly represented authorities

plicants had promt
st of Group D' post

ap

for penefits of th ption to the pos
the Responden
Wxth reference t

| for the applicants

e scheme for absor
ation

the represent

ts are sleeping OVer
o various decisions of the |

1thout any actlon
submits that

SUpreme Court the learned counse
in not considering the representation

the Respondents !
g the result of su

the fault of
annot

y and not intimatin ch repr -esentation ¢

iecting the ap plicati

of delay. The

prompt\
on on the ground

be a ground for rej
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.

counsel also submits that ends of justice would demand that the' ce

of;boor illiterate casual workers fnust be direvcted to be considered.

4.> - Mr.S.Sarma, Railway counsel'on the other han;l.submits that
there is inordinate delay in filing the application. He further
submitted that the applicants were engaged as casual worker d u-ring

the year 1982-83 and the Scheme was implemented in 1987 itself.

Even according to the applicénts the decision of the Calcutta Bench of
the Tribunal (Annexure A to the Misc. Petition) came as ea‘rly as in
August 2000 but the applicants have filed the application in the year
: 2005. He points out that it is very difficult to trace out the records of
1982-83 for ascertaining whether the applicants are having 240 days
continuous service in a year dur.i‘ng the relevant period.

5. We have cqnsidered the rival contentions. As pointed out by
Railway counsel, in the normal course it would be difficult to trace out.
the service particulars of the applicants of the year 1982-83 after a

long period of about 23 years. Since the facts and circumstances of

each of the erstwhile Casual Workers are relevant, instead of waiting
for av-decision in some body else’s case the applicants ought to have
prosecutéd their claim first before the authorities and then before this
Tribunal at the appropriate time. In the instant case even after the
decisioxl of the Calcutta Bench of the Tribunal rendered in 2000 the
app:.liéants waited for about 5 years thereafter to file this application.
5. As already noted, the applicants’ claim is based on their
- engagement prior to 1982-83. The representations filed by them do
not.disclose sufficient materials to show, prima facie that they salisfy
: the_~? requirement of the scheme. At this point of time a direction
cannot bhe issu;ed to the respondents to consider the claim of the

a‘pplj'iv(:ants for absorption with reference to engagement prior to 1932-

b
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-83. Thé' applicants had an opportunity earlier. They did not avail
properlj’r'_ We ’a’r:e not satisfied that applicants have made out sufficient
grounds for considering the delay in filing the application.

6. lnz' the circumstances the Misc. Petition s disn-lisse(:i.

~ -
Consequently, the O A.is also dismissed.
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IN_THE MATTER OF *
1 shri Phatik Choudhukye.
son of Abdul ﬁaque‘Choudhhry.

village & p,0. Rangapara,

IDistzict sonitpur (Assam){ .

2. shri Biswanath Mmandal,
son of Lakhan_Mandal;
village & P.0- hangapa:i}'
P.S. Rangapara, Dist. Eonitpur.
(Assam) -
md, Abdul Rahim Khan,
Md. Ranjan Khan,

3.
son of Late

Viil?ge & P.O. Rangapars,
pP.S. Rangapara, pist. sonitpul,
(Agsam) '

4. Md.Tayab Ali, son of late Kudrat

Ali, Vill. kaniha,P.0.Kaniha,

"PeSe Rangia.District Kamrup.
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10,

11.

12.

shri Kanaiya Goswami,
son of Shri Fali Narayan Goswami,

village & P.0. Rangapara,

P,S. Rangapara,District s sonitpur,

(Assam )

shri sajal Dhér,

son of shri_&atilal Phar,
village & P.0.langapara,
P.S, Rangapara, District =

gonitpur, (Assam)

rd, san Mahamad Ali,

Son of Late MazZer Ali,
Village Aglathuri,P.0, Dadara,
P.8, Ha jO. Diﬁtrict"y\amp.

(Agsam),

.o Petitioners.

«\Versus-

\/I{/ Union of India,

2.

Represented by General Manager.
NeF.Railway,Maligacn,

Guwahati=11,

Chief Personnel Officer,

N.F,Rallway,lMaligaon,Ghy=11.

contd..7
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4,

5.

Deputy Chief Fngineer,
Eridgs Line N.F.Ratiw&y§

Maligaon, cuwahati-11,

Insp@ctdtg
Bridge Line N,F,Railway,

Rangapara North, Assam,

Central Administrative Tribunal
Guwahati Bench,

Bhangagarh,Ghy«-5,

oo Respondents,

CORRL A

ey
o3,

e e e ot i B BB SR B R




Noting by Officer or
Advocate

| Serial
No.

Date

E Office notes, repoits, orders or proceedings

w'th signature

]

4

- THE HON

- Trlbunal i

WP(C) No.5188

/2005,

THE HON

22.07.05|

He;
the writ
Counsel f
| Thi
ofder da
ldarned
Gluwahati
ND.75/20
The writ
legrned

absorptio
clgiming

‘BLE THE
MR D.

ard Mr T
petitione
orthe R

ted 7t
Central
Bench,

5 petition

BEFORE

CHIEF JUSTICE(ACTG.),
BISWAS

‘BLE MR JUSTICE P.G. AGARWAL

'S and the learned Standing
spondent Railways.

is directed against the
June 2005 passed by the
Administrative_ Tribunal,
Guwahati in Misc Petition

D5 arisin
Tribunal

inter-ali

applicant-writ p
appointed in the.

as| Casual

petitioners  had

impugned

Ng.77/20(
Application
Settion 2
« Tribunal ALt.
7 In \

1 the ye

order, |

5 on. the ground that the. said
s bafred by limitation under
1 of the Central

out of 0.A. No0.77/2005.

petitiongrs as applicants before the

had prayed for thelr

N in Group-D posts in the Rallways

that they, except the
itioner 'No.3 who was
year 1976, were appointed

Labourers in the year 1982-83.The

approached the learned
ar 2005 and hence, by the
it dismissed the 0.A.

iew of the specific provision under
< tHg Act, we find t

7 passing th
" nolillegalit

hat the learned ‘Uribunal In

e impugned order has committed
/ and hefce, the petitioners are nol

Administrative

C Chutia, learned counsel for

AGP. High Court-8/01-80,000 21-8-2001

b omaas e ke mme
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entitled to get any relief. Accordingly, the
- Petition |shall stand dismissed. However, the
gismissal of this etition will not be a bar on
the parf of th Respondent authority to
Qonsider| the repy esentation, if any, filed by
the writ petntron 'S within a period of Slx
months o
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5 In The Conupl Administ '.aH v Te fbuna l {K
oo Calcutts Repe!

OA. 160 - of 1990

¢ Hon'ble rr, U.‘-’.R S5, Dattatreyylu, Judicial Member
' Hon'ble Mr, g.p, Siegh, Ads inisirative Kember i

. b
o Nuiuld toda 8 31 Gthers

t Ve o !

- 1} Unien uE Irdia, rorr';"«'ntcd b) the ‘

- Goneral mmn" HF, iailway, Y
, Maltgaen, Guuhotj Tty L e '
; . 2) n ;:ut. Chies Enginacr, Eridgo (Iino) '
: . H.F, i ai‘-vay, P..‘.ligaon, Gouhati 11,
; 3) bridige Ips mc\tar, HeF. Ra 11way Siligury
| , Jumstian, U 15t ! Der jceung. ’ i

' v+ Respordonts

;; ' . "
: For the Applicant ; pp, g, .Z!zctterjco, Advogate
¢OoNsS. U, Sanyal,,‘dvocate." S : ' .
_ ' 2t e e e _,:_".?,‘.
;; Heard on 2-8-2C00 Bate of (réer 2-8-2000"" f""\\
: p . .
; é\ ' EE W4
:- w o A
l D.‘.’.R.a G. DATTA ATREYLI[1) JH ‘
b '

e In this epplicot ion the point Cer consigeraton iy thot

“glapplicants Pray for diractiag -,-.;.\cn the res;;:mc‘en
hem {n the Reilway

s to absorh
In the pest of iha lasy

Yo have hearg Ir. Advocstes ¢qr Lhe appllcants 5 well as |
er. thg fespendents, g1 is'scen from the reply that thc:

' dpplicants i
: . i
tre 21l casual labzyzers working ynder brmge InSp9C~.Cr excepting

33t fowr applicants 5.

\J;,No,?_g 3

« 30, 31 and 32), lf

SCreoning Jowas

i5 stateg &y
done, Atcopding 1, Lhe L, ,\;l\'u-
y)\mrinq for the et pondents thougy screening is
at 1'\'::\;% PEOPer: ASwe ciuld see {ran sub-po

admitted;
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g . - g .
& 2y .CEfbrdge-Line
‘a “ . . -~ e B
3, iatigaon, Guwahati-11.

NOTICE -

..+ . As par judgment of the Honble Court anc appaeval of .General Manager - . "
(i Malinnon the following persons/petitioners who are Ex- Casual Labours in
Wie organisation of Dy.CL/aridan -ty i are meguested to submit the
particylars, as mentioned in Annexune-L-to Dy CE7tndge-Line/HLG dnecty
within che menth (i.e.within 28-01-2C05) froim the date of issue |of this Notice
EN for further necessary action. ' ‘

I MU Siaio. ou per Casual " NAME OF candidales FATHER'S NAME

o Labour Register as per Caster wevour  @s per Casual Labour .

. ' : Registor : Register
/ I -
607 P et Mt Md. Mainuddin
414 Sri Manda ke fagH0) Ghupsi Roy &
505 M. Rezak 2 Mekimuddin i
161 G LI bl Yoty Ruppam Yadav. Hid
287 P Ot 2 Md. Ramjan All REY
Lib ShFnpated, Sha Bhaju Sha \’,‘:.‘,;
A3/ T A NI Y 1. Abdd Sattar i
13+ CBdL Mestak Alam Guilzar Hussain
a7 My, Mafiyuddn Ghagioo

644 Sri (,:fu.f:un;;vn. Roy(57) Saklhil Roy
600 - o MdKnatit : " Tarak
410 Sti Riddur Pd. Singh Shiv Narayan Singh
394 Sri el {igravan Singh Lal Mohon Singh
490 ' Sri Kedar Fasazd. Singh Ghanee Singh
668 Ma. Azimudds t1d Hussain
396 . Meiiar Rahnym Samiruddin

¢

Y2 : Gri Boanhntay L AndhiYadiav- . - '
680, . . (e Sehireh Abdul Sattar
0626 : S bl Sl g Mahadee Sarma
Y Sl aagh Chand Mohan Lingh
G4 Al Haoun Hatizuddin
675 ien b +bdul Hoscain
R 445 ' Sri Jaipn itunatiar Seru Mahaldar . 4,
: 075 & Ry Mo b I'1d;Ya\KuU,
’ 437 4 Catmucin  Badir Uddin
431 o St Sekh Darul
142 St ity > Kaiu Ray
Ghoe RIS RR ML R SRS Kaiu Singh

1
D= dvs cboye . g
(N S

TS

SRR Sridge-Line/ MLG

. e P LI IR
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styo. 37033 ki
DISTRICT: ¢ ok o :

. o .,,,,,,\..NVMA'»KAWA\N - njA. AN AV

'IN THE GAUHATI HIGH COURT

| [ THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM
AND ARUNACHAL PRADESH |

@ ) NO Ll 9~/)OF 2006 .
o 'APPELLANT

g et Ao eon 5
VERSUS -

e

Py NN

" RESPONDENT

@(f,rwb/n /72 vf.Z@’ 0&"\57’ e ﬂ'}’S - OPPOSITE PARTY

| - ‘ Aoruts

Know all men by these presents that the above named JO«@/?/) Vforre . R I e s A e
do hereby nominate, con,?tzute and appoint Sri/Srti T(Z ..... C k@’ @//)Z,_{"M,Céo&dé«d\/
AT LY Y GTA S Advocate and such of the undermentioned Advocates as shall
acéept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or”
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and-.a}t'on my/our behalf.

4 - w 1z anmy ] 2006
In Witness Whereof I/We hereunto set my/our hand on this /g[ ...... Day of yQO?Zﬁ Qf?')/h 21 _

AK. PHOQKAN (Sr.'Adv.) - DRN. K. SINGHA . . S.P.ROY B.K JAIN

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) " D.C. MAHANTA (Sr. Adv) " KK.BHATRA
B. M. GOSWAMI (St. Adv)) BHUBANESWAR KALITA (I)(Sr. Adv.) T.C. KHATRI (Sr. Adv.) R.P. SHARMA (Sr. Adv.)
J.P.BHATTACHARJEE (Sr.Adv)  B.R. DAS (Sr. Adv)) MS. BINOYA DUTTA -S.C.BISWAS
D.C, SHARMA : 'S.P.DEKA o BHABATOSH BANERJEE P.C. RAYMEDHI
" B.K. GOSWAMI (Sr. Adv.) D.R. GUHA *- RK.JAIN. UTPAL DAS (1) @
A. M. MAZUMDAR (St. Adv.) S.A. LASKAR © GK. BHATTACHARYYA (Sr. Adv) DRS. S. HARLALKA =~
. P. K. BARUA (Sr. Adv) SAUKAT ALI (Sr. Adv.) PRANABANANDA PATHAK (Sr. Adv) D.R.GOGOI
S. N. BHUYAN(Sr. Adv.) 'B. K. ACHARYYA : 'DRH. N. DAS (Sr. Adv.) KHAIRUL BASAR {
J.K.BARUAH(Sr. Adv.) - MS.USHABARUAH B. C. MALAKAR A.S. CHOUDHURY (Sr. Adv.)
ANIL SARMA(St. Adv) - - N.C. DAS (Sr. Adv.) SAMSULHUDA DINDAYAL AGARWALA W
BK. DAS(Sr.Adv) =~ AK.BHATTACHARYYA (Sr. Adv) BHADRESWAR TANTI KAMAL AGARWAL LR~
M. A. LASKAR(ST. Adv.) A. B. CHOUDHURY (Sr. Adv.) NN.SARMA MD. SAMNUR AL W‘
DR S.N.CHETIA . TS.DEKA(SrAdv) |~ JANARDANDAS JOYDEVCH.DAS n
- AS.BHATTACHARJEE (Sr. Adv) K. P. SARMA (Sr. Adv,) CHAITANYA BARUAH.(St. Adv), V. K. BHATRA (G‘g
A. R BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv) I ~ AC.SARMA i ~ A.C.BORBORA (Sr. Adv.) .
D.K. HAZARIKA (Sr. Adv)) - H. K. SARMA _ N.Z. AHMED € PKKALITA
N.N. SAIKIA(Sr. Adv.) * PRABIN BARTHAKUR (Sr. AdTZ)P ~ N.C.PHUKAN § 'SAILENMEDHI
J.M. CHOUDHURY(Sr. Adv.) M.C.BARTHAKUR - -3 MUNIN(GAUTOM) SARMA MRS. M.B. DUTTA CHOUDHURY
PK GOSWAMI(Sr.Adv) ~  P.C.GAYAN . - FAIZNURALI ;E P.C. GOSWAMI -
- P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Agﬁv§ D.K.KAKATI Z  APURBA SARMA (I)
C.R. DE (Sr. Adv) ANUP KR. DAS S G.N. SAHEWALLA (Sr. Adv) s  K.H.(SALIM) CHOUDHURY (St. Adv)
D. K. BHATTACHARYYA (Sr. Adv) DR Y.K. PHUKAN (St. Adv) | G. K. JOSHI (Sr. Adv) - . E A.K. PURKAYASTHA
D.K. TALUKDAR (St. Adv.) DIBAKAR GOSWAMI ) ‘AA MR - ASHISDAS GUPTA ¢
- RP. AGARWALA (Sr. Adv) BIJON CH. DAS (Sr. Adv.) § MS.REKHACHAKRAVORTTY ~  LP SHARMA <
D.P. CHALIHA (Sr: Adv.) R.L. YADAV . : MRS. JHARANA BORAH 5 ViAY HANSARIA {
MRS: K. DEKA . * PRAFULLA ROY Qi S.N. SARMA (Sr. Adv)) B.N.SARMA
 BISHNUPRASHAD -  AC.BURAGOHAIN MD. ABDUL MANNAN J.L.SARKAR - )
S.S.RAHMAN B.L. SINGHA DILIP KR. DAS (Sr. Adv.) R.C. SANCHAT! N
GOLAP SARMA : P.K. MUSAHARY PRADIP KHATANIAR ' J.P.BORA S
- S.R.BHATTACHARJEE (Sr.Adv) M.Z. AHMED (Sr. Adv,) o _N. CHAKRAVORTY (Sr. Adv) . SISHIRDUTTA $
‘P.C."DEKA (Sr. Adv.) : RP. KAKOT| o MRS K. YADAV - CR.BORAH , N
. BHARGAV CHOUDHARY 'SLRASUL © . _ DRB.P.TODI (Sr. Adv) PK.GOSWAMI() - <
PK.DAS "~ GURMOORTHYGOPAL © MRS.K. BHATTACHARYYA N.S.DEKA o
- AK.CHAUDHURI . BK. GHOSE (St. Adv) , A. K. BARPUJARI m:@*:@’::;m §
B. R. DEY (Sr. Adv.) S.K.BARKATAKI S.S. SHARMA (Sr. Adv) . - MRS. RUMA BORDOLO W)
g

&

s/
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- MS.BHA
- DRZ.N. SHARMA

NILOY DL JTTA (Sr. Adv)
"CHINMOY|CHOWDHURY .
KAMAL TLAYAK
SK. N. MOHAMMAD

D. C. CHAKRAVARTY
GIRISHMISHRA
JOGINDEh SINGH (Sr. Adv)
- ABU SHABIF
B.B. NARZARI (Sr. Adv.) _
MD: ABDUL WAHED (Sr. Adv.)

" NASIMUDDIN AHVED

MANORANJAN DAS
DRGOBINID LAL
B.C. PAT IA'K ,

F.H. LASKAR

MRS. M. HAZARIKA (Sr. Adv)

~ SAURAV KATAKI

MD. ABDUIL HAI
‘GAUTAMUZIR
H.R.A. CHOUDHURY (Sr. Adv.)

" MRS. MANJULA DAS

BHABENDRAN. SARMA
BENUDHAR DAS
S.L. TULSHYAN

* N.N. KARMAKAR

MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIPDAS

" MD.M.H. RAJBARBHUIYAN

MRS. J. B KHARBHISH

D.N. CHOUDHURY
S.S.GOSWAMI

K. K. MAHANTA (Sr. Adv.)
JAGDISHSHARMA

P.S.DEKA
MONINDRA SINGH

N.R. PHODKAN

'K.P. PATHAK (Sr. Adv)

* ARUP KR. GOSWAMI (St. Adv.)

.S.S.DEY
DIGANTA D
MRS..B. \CHARYA
DILIP CHOUDHURY

LAKSHESWAR TALUKDAR
S.P. MAHANTA
SK.CH. l\hOHAMMAD

~ HASIBURRAHMAN

MS. AJANTA DHAR

B. IBOCHOWBA SARMA
AK. MAHESWARI

PN. QINGH

NILAMO | GOSWAMI

\TI DEVI-

K.K. DE\}

G.K.DUTTA

B. MRlNAL CHOUDHURY
KUMUD EARUAH
APURBA KR. SHARMA
NAZRUd ISLAM

RAJIB BORUAH
SR|KANL|'A HAZARIKA

© K:N.CHOUDHURY (Sr. Adv)

~ MRS. ABHA BHATTACHARYYA

A K. THAKUR

A.C. MAHANTA

MS. BHUMIKA CHOUDHURY
DRAK.G. THAKURIA

. DK MLL‘RA (Sr. Adv)

" DR AK| SARAF (Sr.Adv)
DRR.C/BARPATRAGOHAIN
MD. ALIISEIKH

" B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P BHOWMIK

" ‘MD. ABDUL HAKIM (1)
‘UPENDRA NATH DAS
P. K. GOSWAMI(II) -

L

SANJOY MITRA

MS. KALYANI DEVI
PARAMANANDA TALUKDAR
MANABENDRA NATH

MS. MONIDEEPA SARMA
D.K. KOTOKY

T. BIDYUT BIKASH
S.B.SARMA

~ SK.SAHA

YADAB DOLOI
R.C.DAS

PK. TIWARI
D.C.LAHIRI

-PRANAB BORAH

DR (MS.) S. RAHMAN

* MRS. S.D. BHATTACHARYYA -
" MANOJIT BHUYAN

RAMESH BARPUJARI

MRS, NIRUPAMA SAIKIA

JENAT MOLLAH

PUSPA KT, BORA

M.L. SHARMA
- MS. TRIBENI GOSWAMI

R.K. MALAKAR
BISWAJYOTI TALUKDAR
ANILCH.DUTTA

'SINGHNAD CHOUDHURY

DILIPMOZUMDER

 AM. BUZARBARUAH (1)

ARUP KR. SHARMA (1)

.MD. JASIMUDDIN AHMED

DR P.N. HAZARIKA
ZIAUL KAMAR
MRS. M. PHUKAN
R.K. SAIKIA
SUBRATANATH
DHANESH DAS

. H.N.GOSWAMI

H.P. BARMAN RS

- MS. JYOTI TALUKDAR

SACHIN KR. SHARMA
L.R. DUTTA
J,N.CHAKRAVARTY
QZ!. S. KUTUBUDDIN 0{\
S.K. KEJRIWAL . E
MS. PRATIMA DAS Kf
JAGANNATH BARUAH A._
~ MD.M.AHMED SR
MS. B. K. DEVIGOSWAMI |,
B.C. SARMA J :
MS. J.D: ACHARYYA
V.M. THOMAS

K K. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS

- MS. BAHARUN SAIKIA

B

(2)

" MR. DIGANTA DUTTA

- SATYEN SHARMA

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
JAYANTA CHUTIA

AK. ROY

RKPAUL

ASWINI THAKUR -
JOGESWAR SAIKIA
AK. SARKAR

PB. MAZUMDAR

L:M. KSHETRY

M.K. SAIKIA .

A.J. DAS

BISHNU BURAGOHAIN
A.F.G.OSMANI
SANJIB SAIKIA

MS. PORI BARMAN
MD. A. SABUR CHOUDHURY
R.N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI
RANJAN BARUAH

JNAN CH. NATH.

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T. J. MAHANTA

M.D. CHOUDHURY N
MS.S.DEKABARUAH <&

MS.NILIMADEVI

RAM CH. SAIKIA
UJJAL BHUYAN
DIBAKAR SHARMA (1)
MS. A.G. BARUAH
MS. MANJULI DEV
AMARENDRA CHOUDHURY
DRP. K. BHUYAN

MS. G. D. MAZUMDAR

- JYOTIRMOY ROY

MRINAL KR. CHOUDHURY (Sr. Adv))

MS. AHMEDA BEGUM
D.C. KATH HAZARIKA
MD. MOTIUR RAHMAN
MS. DIPTIDAS

© MK JAIN

MS. BASANA RAJKHOWA
S.C.DUTTAROY

S.L.JAIN

B. K. BHATTACHARJEE

MS. ANUPAMA DEVI

MS. M. BUZARBARUAH

MS. MRIDULA DEVI
BHASKAR J. DUTTA

MANIK CHANDA

K.K. MOUR:

" B.B.GOGOI

ABDURROSHID -

* " M.R. PATHAK

‘PK. SHARMA

. PK.BARMAN

- MRS.PM.DUTTA -

ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA :
BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA

MS. S.-BAYAN ROY «
S.N.DEV NATH
D.C.DUTTA

MS. SNIGDHA BARUAH

PADMA KT. BORAH
H.S. THANGKHIEW
P. J. SAIKIA

‘RAJ KR. AGARWALA

KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAM GIRI

* SANTANU BHARALI

PK.ROY

MS:GOURI SINHA
P.C.DEY

K.K. NANDI

R.N. PURKAYASTHA
S.K.SINGH

D.K. GOSWAMI

R.K. JOSH!
D.C.CHETIA

'MD. ABDUL HANNAN -

- MD. IQBAL HUSSAIN
~ DEBJITKR.DAS

MS. A.D. THAKURIA
MS. ANUBHA DAS

5

MS. NEELI BORDOLOI
D.K. KOTHARM
KALgAN BHAﬁ/SEHARJEE
DAYAL CH BARMAN *
MS.R.L. GOGO!
MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON ’
MS. R. DAS MOZUMDAR
MS. SYEDA |.A. BEGUM
A.S.NIJAMUDDIN
RANJAN MAZUMDAR
'RAMEN DAS (1)
N.N. OZAH
S.K. PAUL
MUK PERTIN
DRA.C. PHUKAN
M.C: DEKA
PALLAV KATAKI
S.C.KEYAL
MS. S. B. BHUYAN
SKH. MUKTAR -
APARESH CHAKRAVARTY'
MS. J. PHUKAN GOGOI
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA
RANJIT DAS .
RAMESH GOENKA
PHANIDHAR GOGO!
MS. PB. HATIKAKOTI
MS. SUNITY SONOWAL
MS. BABITA GOYAL
BIMAL CHETRI
PREM SHARMAH
BISWAJEET GOSWAMI

. MRS. EVA KAKOTI

T.C.CHUTIA

V.K. CHOPRA
S.K.SINGH

CT.JAMR

MALKIT SINGH

H.K. SHARMA -
SUDAMA CHAUHAN
U.K BORTHAKUR
MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS.S.ADWANI
P.J. PHUKAN :
MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RAB HUSSAIN.
PALLABH BHOWMICK
S.M. SARKAR

U E G T DT Y,

. S.K. GOSWAMI

HARMOHAN TALUKDAR
R.M. CHOUDHURY

' MASLIM GHANI

J.C.BEZ

BIJAN CHAKRABORTY
A.B.ROY (Sr. Adv)
A.M. BUZARBARUAH (Il)
UTPAL RAJ SAIKIA

- L NESSA CHOUDHURY

DHIRAJKR. SAIKIA -
J.K.MISRA

BIPUL SARMAH .

MS. S. DAS BARUAH
G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. GHENTALAPATI
MS. D. DAS ROY
ANUPAL DUTTA
PX.ROYCHOUDHURY
K.C. MAHANTA

B.C. TALUKDAR
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R.K. DAS (Sr. Adv)
PRABIR CHOUWHURY

- KHAGEN GOGOI

RAJESWAR SARMA
T.G. BARUAH

D.G. BARUAH

MD. ABDUL HAKIM (i)
A.C. KALITA

B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM

R.D. LAL ,
B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY

" G.C.PHUKAN

N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNINGPERTIN
BASARUDDIN AHMED
MS.DEEPABORAH

MD. ABDUL MALEQUE
J.C.GAUR

H.K. CHOUDHURY

BIPLAV CHAKRAVORTY
PN.CHOUDHURY
ARUNESHDEB ROY

MS. N. BHATTACHARYYA
PRABIN MAHANTA

. HK.MAHANTA

MM.RAY
PK.DAS ~ *
MS. SOHELI SEAL
MR. AJANTA TALUKDAR
MRS. N. T, NATH-

- NIRMALENDU SiNHA

MISS. Z. TSIBUKHRO
MS. ANITA DEVI
MRS ANU BARUA
MS. FATIMA AHMED
NILUTPAL BARUA .

- MS.B.DUTTADAS .

UTPAL CH. DAS
ARUP KR. SARMA (1)
MS. S. BARPUJARI

S.S. SAMADUR_RAHMAN%EJ

MS. M. PRADHAN [Z

" BISWAJITPRASAD -

TAKJAN R

MS. JYOTIMALA KONWAR
MS. CHANDANADEKA I
D.R.BORA

{ enan
‘HRKHAN (C-’

SYED!.RAHMAN
PARAMANANDA BORAH |
JAYANTATALUKDAR - 1S
MS.BONTISARMA - '
KULENDRA BHATTA - :
MS. A. DEKA LAHKAR J‘
PK.BARUAH (If) . %
CHITTARANJAN GOSWAMI

N.K. BARUA

B.K. BAISHYA

IFTE KHARAHMED

D.C.NATH .

MS. NILUFAR RAFIQUE

. ZAFAR IQBAL

MS. MEGHAMALA SHARMA
AJANTA SARMA
ADILAHMED

MS. NANDITA MORAL

MS. DEEPANJALEE DAS
O.P.BHATI o
DR (MRS) P. CHAKRABARTY
JAINUDDIN AHMED :
B. KARPUKAYASTHA
SIDHARTHA SARMA
AK.DEY.

(3)

S.K. MEDHI (I) T
MD. SHAMSUL ISLAM
RATUL GOSWAMI '
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVAKR. SAIKIA
PRANBORA
DEBAJYOTI TALUKDAR
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN ALI
DHIRENDRAKR. DAS
R.K.BORAH

ALOK VERMA
HRISHIKESH SARMA
AR.SIKDAR .
NITYANANDA BARUAH
NKNATH,
DRPAULPETTA
MS. ARIFA K. CHOUDHURY
D.M. BORDOLO!

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J. N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

T.N. SRINIVASAN

DILIP BARUA
N.J.DUTTA

J. K. BAISHYA
MATHEIM LINGG!

MS. APARNA DEV
AVUITROY
KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (I1)
MRS. N. DEVI SARMA

"C.R.DAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANI SARMA (f)
MS. BHANU SENAPATI
DEBASISSUR.

MS. ANURUPA DEY

D.C. BORAH
R.K.PRADHAN
SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS
PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA { |
DEBAJIT BHATTACHARJEE
PRADIP DUTTAROY

M.K. MAJUMDAR

B.M. CHOUDHURY |
SOUMITRA SAIKIA
SYEDMD. T. CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA ,
MS. P.B. BHATTACHARJEE
S.C. BHARALI ‘
MANOJ AGARWAL
HARENDAS

MS. AJANTA NEOG

ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAM ~
P.C.CHOUDHURY -
MN.NATH ,

MS. UMA CHAKRAVORTY

MS. JUTHIKA CHAKRABORTY

‘KAMESWAR LASKAR

-J.M. DAS

Grautam Sovkay -

MS. S. SENAPATI
MANAS SARANIA

MRS. PRANITA CHOUDHURY

DEVASHIS THAKUR
MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA

PRASANTA KHATANIAR
ANUP JYOTI SARMA
S.C. CHAKRABORTY
PM. DASTIDAR

" HAMIDURRAHMAN (If) .

MS. DEEPAWALI SHAH
D.K. CHOMAL

MS. ASHA JAIN

MD. AH, LASKAR
AJITDAS

MS. REETUJA DUTTA
SK. TEWARI

TAPAN KR. DAS (1)

"SHAH S. A. RAHMAN

PARAG K. DUTTA
P.C.BARPUJARI
B.N. HAZARIKA

‘RR.KALITA
M.K. SHARMAH

- B.C.KALITA
‘DRB.U. AHMED

M.U. MAHMUD
B.N. SARMA BORDOLO!

_ SALAHUDDIN AHMED

MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY

SASHANKA DASGUPT/yi

RIPUNBORA

JAYNAL ABDIN (1) : ‘3‘

T.P.MAZUMDAR
ANUPAM SARMA

U.K. THAKURIA g

MS. G. DAS LAHKAR
CHANDRA BORUAH
S.P. SHARMA
BHUBANESWAR KALITA (l)
N.K. GOLDSMITH

SURAJIT DUTTA

AK. MEHTA

ANJAN J. SAIKIA

2

" AK.BARUAH (If)

BALDEV SINGH

Y.S. MANNAN
RAJSEKHAR
PULINBISWAS

MONOJ BHAGABATI
SONESWAR DAS
MRINAL SARMA

MD. A. ALAM KHAN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

PK. SENSOWA

O.K. MAHESREE (Sr. Adv.)
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N.N.BHUYAN CHOUDHURY

SARBESWAR DAS
MRS. AMI B. SARMA
AFTAB ALAM
J.K.ADHYAPOK

" COL(RTD.) M. GOSWAMI

BK.SINGH

MD. AYUB ALl

ADHIR S. CHOUDHURY
S.R. SAIKIA

BAHADUR RAMCHIARY
TAPAN DAS (1

MRS. PUSPA GOGOI

‘MS. APARAJITA SHARMA

AJOY KR. DAS /x‘y\
BIMAL KR. JAIN
REKIBUDDIN AHMED
MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

S.J: BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA
PARITOSH BANIK
“ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
C.R.BISWAS _
BHASKAR KR. SHARMAH
AK. SAIKIA
DINESHAGARWAL -

" MS. PANCHALI BHATTACHARYA

MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY

. MS. U. BHATTACHARYYA

MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL

ABDUL MALIK

MS.D.S.NEOG

MS: N. N. AHMED

MS. S.T. SARMA

H. B. GOSWAMI

- KHIZIRULMONIR

MRS: K. K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA (1)
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM
BEDADYUT! CHOWDHURY
MS. BORNALI BHUYAN
MS. BANTIDUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL

HARI! KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM()
0.P. SAHARIA

S.C. ACHARYA
8.S.DUTTA

~ AKHTAR PARVEZ

MS. N.S. THAKURIA
S.S.MOZINDER BAROOAH
DIPUMANI THAKURIA

'JAINUL ABEDIN (1) -

JAWRA MAIO

JOGEN HANDIQUE

I.A. TALUKDAR
BIKRAM CHOUDHURY
NABAJIT BHARALI
MRS. H. M. PHUKAN
AR.MEDHI

.MD. BABULUR RAHMAN

PK.PODDAR
MD. ILIASH AL}

RAMKRISHNA BHATTACHARJEE
MK MISRA :

R.J. BARUA

B.K.DUTTA

" MRS.S.DASBHUYAN

MRS. M. RAJKUMARI
ACHYUT OZAH

- BIKAS HAZARIKA

MS. MONINATH
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 S.K.DAS

RAHMAT ALI
DEVAJIT SAIKIA
MATIN|B. U. AHMED
B. K. HAZARIKA
SONJOY SARMA
MD. A.lJ. ATIA
ASHIFAHMED
MATIUR RAHMAN
A.K.BASFOR

SHOUMEN SENGUPTA
D.K. JAIN
MS. MALLIKA DUTTA
AJUNGLAAIER

H. B. SARMA

PRAJNAN C. DEKA
ARINDAM BARTHAKUR
M. J. DAS -
. PK. TALUKDAR

MS. MOHSYNA SYREEN

PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH

MS. NIRMALI TALUKDAR
N.A. LASKAR

NAJROL HAQUE

MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN

MRS. GITA MEDH!

B.S. BASUMATARY
N.P.DAS

DHRUBA KR. SAIKIA (Sr. Adv.)

INDRANEEL CHOWDHURY
MRS.R. S|CHOWDHURY
SUBRAT BHUYAN (1)
'MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS
HIRALAL
KAMALAKSHYA DAS

MS. IPSITA|IGOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIAICHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN

MS. APARMA AJITSARIA
G.B.DAS |- .
DEBAJEET THAOSEN
S.K. MEDHI|(l)) '
BEGUMR. A. SULTANA
ALOK DEB
MS. B. CHAKRABARTTY
MS. INDRANI CHETIA

MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R.RAJBONGSHI

K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH
MS. MANJUSHA JHA"

" MD. KHORSHED AL
ZAHANGIR HUSSAIN

S.N. DEVPUZAR!

. DIGANTAKR. MISRA

MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
MS. G.R. MAHILARY
M.K.MODI

I.A. HAZARI

 MISS. R. DEKA

@

' SHAJAHAN ALI

DHIMAN TALUKDAR _
UPBARUAH =~ R
MS. ARUNIMA SENAPAT]
MS. SUJATA CHANGKAKOTI
AL MANDAL

UTPAL DAS (li)

S. K. KHAITAN

MRS. V. L. SiNGH

ARNAB JAN DEKA

S.K. SINGH

NIRAN BARAH

MRS. A. A. BEGUM
SONESWAR SAIKIA
J.P.CHAUHAN

' DEBAJITGOGO! -

GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGENBORDOLOI
SUNILKR. SINGHA
MRS. B. BHUYAN
ARUN NATH

MS. M. BORDOLOI
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI
SANJU GANGULY
RK.BOTHRA

MS. NAVANITA MITRA
RAM NAKSHTRA

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS

" K(ﬁ-ﬂ(\”\ﬂ P

AN

L.K. BORAH
R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J.K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
SK.SINHA

ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. |. KRISHNATRAIYA

MS. PAHARI SAIKIA

N. K. BARKAKATI
ASHIMKR. CHOUDHURY
MS. S. HAZARIKA
RUPJITDE

R.K-NATH

D.J. DUTTA

R.K. SARMA

DINAMAN! SARMAH

,4’@»!0?%@ + Re i,

i

' PARTHA CHOUDHURY

B.P.SINHA

ROFIQUDDINAHMED -
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS

MRS. INDRANI CHOWDHURY'

- ANANKR. BHUYAN
"PALASH DAS

MS. BIPAAKKHI BORTHAKUR -

 DIPAKKR. DEY. -
" PARTHAP. BARUAH

AJITKR. DUTTA
MD. BAHARUL ISLAM (1)
MD. TARIQUL ISLAM

"ABUSAYED

_MISS. BASABI DAS

BHASKAR BARMAN
MS.BIJOYA BAIRAGI
PABITRA S. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

MS. NANDITA BHARALI
SUJITKR. GHOSH

'MISS. RUPALIM DAS

PRANAB SHARMA
MISS M.M. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEVDAS
BISWAMBHAR SHARMA -

* HARGOBINDA BORUAH
- MS. JITUMON! SHARMA

PUTUL CH. GOSWAM!
RANJAN GOGOI
MISS. LOLITA RENGMA

MS. RUPANJALIDAS
MANISH CHOUDHURY
MISS. MARAMEE GOGOI
NABIN DEB NATH

- MRS. CHAYA DEVI’

MS. BASHARI SEAL
MISS DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY

. MiSS. MAMAN! BASAR
" MISS. SANCHITA ROY

MISS. ANJALIDAS
DIPAKKR. KALITA
NURUL I. CHOUDHURY
MD. A.K. HOSSAIN

" MS.KAVERIMEDHI

KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (i)
MISS. DIPSHIKHA DAS
RAJESH KR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA'
DIBYAJYOTI BORAH.

MISS. HASINA YESMIN

MRS. JURI D. BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE BDEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI

MISS. NIZIFA KHANAM
MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMT] LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R K. DEV CHOUDHURY
SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF

RAGHUNATH PD. ROY

NURMOHAMMOD SARKAR

_ DIPENJYOTI DUTTA

|
SANTOSH JAIN
SUNILKR, st

MRS.BANANIDAS ¢
RAJESH KR. CHAYENGIA
Ms‘ ASHA TEWARI

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS|N. MEDHI KALITA
MANASH GARODIA

JAKIRUL |. BORBHUIYA

- SUBIRBHATTACHARJEE

MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY

‘ DHRU\/AJYOTI PATHAK

KAUSHIK HAZARIKA

* DILIP BARUAH (11)

MD. ABDUL MATLIB

RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA

I KUMLJD‘ CH.BORO

NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA -
MRS, FARIDA BEGUM
NEELANJAN DEKA
DEVASHIS BARUAH

MS. MEETA DEY
TUSHAR KT. RAJKUMAR
MISS,S. MADHURINEOG
MRS. RUNUMI DAS

'MISS. ls MAYA CHHETRI

MD. M»“\SUD -UR-RAHMAN HAZARIKA

- TAPAN CH. DAS (lll)

SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGOY)
MS. ANJU AHMED
ROBINKR. DUTTA _

SHARIF UDDIN

MRIDUL KR DAS

MRS, CHANDANA SHOME
RITU P(\RNA HAZARIKA
ABHIJIT DAS

MS. KANCHAN NEWAR
HRISHIKESH DAS

PRABIN DAS
ANKURBHUYAN

MRS. SHAHNAZ BEGUM - .
DEVA KR. DAS (1l)

MS. ROPSLHANARA CHOUDHURY
RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJALKR. GOSWAMI
MRINAL KT. NATH
DURGAIP. MANDAL

MISS. NAMITA CHOUDHURY
DILIPKR. JAIN ‘
MISS. LJUMONI THAKURIA
ARUN DEV CHOUDHURY -
NAKUL KALITA

MS. MUNMUN B. SARMA'
MISS. RANJUMONI NEWAR
MOIRANGTHEM G, SINGH
SANDIP BHATTACHARJEE
DEBASHISH SAIKIA
NANDAN SARKAR
SOFIQUR RAHVMAN

"UDAY J. SAIKIA

PANKAJ KR, DEKA
IMRAN H; LASKAR

MS. BANASHREE GOGO!
MISS. HIRAMONI DEKA

|
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ISWAR CH. GRGOI
- MISS BIJOYA SINHA
MD:-URBAN ALI
SAHIDUL H. SARKAR
GAUTAM SHARMA
" MISS. ADITI BHATTACJARJEE
DHRUBA BANIA
GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL .
NARAYAN D. BHUYAN
KULAJIT DAS
MD. ASLAM KHAN (1)
SAMIULMUNIR
SANTANU GOSWAMI
NARAYAN SHARMA
MS. PANCHALI BRAHMA
MANISH NATH
MISS. REHNA BEGUM (1)
MS. RAJI CHETRI
KISHOR KR. BHANSALI
DIBAKAR BORAH
NARESHMARKANDA -
MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA -
MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA
MS. ANIMITA GOSWAMI
MS.MANOSHISHARMA
MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN
BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE (if)
ARSHAD CHAUDHURY
PRANABKR. DAS
MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLO!
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA)
MD. ASLAM .
PRANJAL DAS
* MS.PANNASHARMA
MS. MONALISA KONWAR
SANDIK. DEORI
MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMAR T SINGH
MS. B. GHOSH (SEN)
MS. TASFIA HUSSAIN -
MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ
MS. JAYATI PURKAYASTHA
MS. PAREE GOGOI
A. M. BARBHUIYA
MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANUIT SHIL
MS. JULIE MAHANTA
MRS. MADHABI SAIKIA
MISS. BABITA RANI
SANTANU KR. DAS
~ MISS. DOLORINA PATHAK
SUBHRANGSU DHAR *
PARAMA KUMAR GOGOI
MISS. GOPA SUTRADHAR
IKBAL AHMED
SANJIB GOGO!
ABHIJIT BHATTACHARYA (Iil)

DAS

N,
SUDIPTO BHATTACHARJEEY
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMARI
KUSH RAM BORA
MS. DEEPALI KALITA
DEEPAK BORA
DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRABORA
SUJOY GOSWAMI
RINKUMAHANTA
JAIDEEP PURKAYASTHA |
ZAKIRULAHSAN
MISS. RINKI BISWAS
MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGOI
MISS. SHARMILA DAS
MRS. RUPREKHA DAS
MS. ARPITA PAUL
JOY DAS '
DHRUPAD KASHYAP DAS
MS. SARMISTHABARUA
MRS. PRANITA PATHAK
MS. MOUSHUMI DAS
MS. BULIE SARMAH
MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
'MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR. MEDHI
SANJIBKR. SINGHA
MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA .
GAUTAM RAHUL
MS. ANITA VERMA
TONGPOK PONGENER
ANILGOHAIN
MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH
MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA
MISS. RAKHI PATHAK
RATAN CH. DAS
NABAJIT NARZARY
SAFIQUL HUSSAIN
NASIRUDDIN
MS. N. M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOYCHETIA -
SUBHAJIT BANIK
SAHADEV DAS
DR K. UDDIN AHMED
MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA

- MRS. SADHANA KALITA

ARUP GOSWAMI (i)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMANCHETIA -
ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI

. JAKIR HUSSAIN SAIKIA

BHUPENCH.PEGU
KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

®

MRS. RUBI G. GOHAIN BARUAH

MISS. JOYATI PAUL
MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHWIT DAS
BIJOY KR. DAS
JAHURUL ISLAM
MISS. GITUMAN! DEKA
MS. HIRANYAMAYEE BARUA
" MD. JEHIRUL |. AHMED
MS. PRTIBHA DEKA

" MRS. S. BORPATRA GOHAIN

MRS. MANASI DAS
SYED S. FAROOQUE
PARANGAM N. GOSWAMI
ANOWARHUSSAIN .
ADITYA HAZARIKA
SHIMANTANEOG! _
RUPAK DHAR
TAPAS DHAR
RAJA JOY PHOOKAN
MANOJ KR. SHARMA (1)
ROUSHAN LAL
MD. ROFIQUL ALOM
MISS. PRANATI DAS
RATUL DAS
MISS. BAGMITA SARMA
MISS. P. R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN
MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDKURY (2)
~ JONABALIAHMED
BHASKAR NATH
ALIN SARMA
KULA PD. GOGO! .
H. M. A. MANNAN LASKAR
BIBHASHPATHAK
MD. JYOTSHNAALI
" JITUBORAH
MISS BABITA DAS
MISS RUNMANI DEKA
' MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN
-MISS MEDHA LILA GOPE
DRN.G. GOSWAMI
KASHEM BHUYAN
MISS LIYANA RAHMAN
M. U. MONDAL
MISS PARUL DAS
JAYABRATA SINHA
MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJT BARUAH
MISS DIPANJANA NANDI
" ABDUL KASHIM TALUKDAR
BIKASH SARAF
MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA
. SANJIB GOSWAMI
SABYASACH! P. CHOUDHURY
DEBA KUMAR BORDOLOI
MANINDRA CHANDRA DAS
MUL HOQUE AHMED
BATU KRISHNA BORAH
MISS BANDITA DEY
MISS JULI GOGO!
MS. V. N. LASKAR
. MISS RANJITA VERMA
HARINARAYAN SARMA

MISS DIPANJALI DEKA
MD. ALAM GEER

NUR ISLAM

BABUL DEKA

AJOY KR. PHUKAN

%\

- ATALTEWARI

MISS WAHEEDA REHMAN
N. UNNIK. NAIR
NABADIP BAROOAH

J.A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA

NITESH BHATRA

MISS DOROTHY ROY

MS. ARPANA BORAH PHUKAN
MISS LIPIKA TALUKDAR

MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITA DAS
ABHIJEETKR. BARUAH
SULTAN AHMED

MISS BARNALI BARUAH

MRS. M. MAZUMDER DEB

MS. PANKAJA UPADHYAY
THANESWAR SARMA
ASHIMTALUKDAR

ABIDALI

MS. SIMA GUPTA

D.N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA

K.R. PATGIR!

DEBENDRA SAHARIA

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH'

" MISS KAVITA K. JAIN

TAPAN RANJAN DAS

~ TRIDIB KALITA
_ MS. MAMONI ROY

SAIDUL ISLAM

"MS. SHAMIMA BEGUM

DIPANKAR BAGCHI
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGOI
MISS SWARNALI S. CHOUDHURY
HARIBRATACHANDA
MUKUT CH. BHATTA
SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY
OM P. AGARWAL
RANABRATA BANERJEE
MS. SUMITRA SARMA
MRS. BANDANA DEKA
TARUN BORA

" MOTIRAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY
NAZMUL I. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI

SOURAV SHARMA

MS. SIMA RANI DEY



_

MS. SWARNALATA GOSWAMI
MAINULH. BARBHUYAN
MUKTI RAM LASKAR
MISS B:FTA BARUAH
RAFICUL ISLAM (1)

"MISS KAMALA SINGHA
MISS ANUPAMA ROY
BISWAJIT CHAKRABORTY
MD. RAFIKUL ISLAM (1lf)
BINODAN TALUKDAR
MISS MINERVA BARTHAKUR
MISS NITUHAWELIA * '
RAHUL BEZBARUAH
ABU NASERUDDIN AHMED
SUMIT DAS
SANACHOWBA SINGHA
YUNUSHAHMED
MISS RITA DEVI

 N.ANIXSINGH
- BANDAN KR. KAR
BIKRAMMALAKAR
LALIT K'T. MINDA
MD.FAJLEY K R. AHMED
AMZAD HUSSAIN
PHANINDRA KALITA
JITEN PAYENG

MS. KA%RI DEKA

PRADIP KR. KALITA ()

SANTANU BORA
KARABI KALITA .
MISS MANIKA CHOUDHURY
MISS RJIMA DAS
RAFIQUL ISLAM (IV)
MASTER SHELIM

MRS. SUNITI KALITA
MD. NEKGLBUDDINAHMED
RAJIBBORPUJARI
oleANT)|& BARMAN
SAMIR DA

ABDUL HASHEM KHANDAKER

DR TILOK DASGUPTA
ASHIM KUAMR BARUAH
SANJAY|SINGH

PRAT:MlkR. CHAKRABORTY
MOHD. INAM UDDIN
NEELOT:PAL DEKA

MS. RUBINA SULTANA
PARSW/i\JYOTl DAS NAIR
MS. AYEiSHA SIDDIKA

Received from the executant,
satisfied and accepted
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MS. BHARATI MUKHERJEE .
MS. MALABIKA P. GOGOI
SRAVAN KR. TALUKDAR
HIFZUL I: CHOUDHURY
SUSHANTA DAS

AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY -

" LASHMIN. DIHINGIA

RAKESH DUBEY
DEVJYOTI CHOUDHURY
PRIYANKU SUNDI
SUBRATANATH (If)

MISS GITY KALITA
ROSHAN MALOO (JAIN)
MS.ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY
MD. RAHMAT ALI (Il)

MISS MARY GOGOI

IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA ’
MADHURYA MAHANTA
MISS SHEHNAZ RASUL
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL
SOHELALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM

MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA

TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
NAYANJYOT! MEDH!

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA (II)
MRS. JENNIFER ZAMAN

G

)

A
GURVINDER SINGH SODH
"MD. GIASH UDDIN

MS. JULIANA RAHMAN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPULKR. DAS

‘ :ASHO[( KR. BORAH (2)

MISS PALLAVI TALUKDAR
INDRAJEET SHARMA

" SUKUMAR SARMA

NAYAN JT. SARMA

RITU BARNA DEKA

MS. MOMITA BARAH
MISSLIPIKADEVI

RITURAJ BISWAS

MISS SEEMA CHAKRAVORTY |

SATYAJIT KR. SHARMAH THAKUR

* DRMATIUR RAHMAN

"MRS. P.DUTTA BUJARBARU‘AH

AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRI BANERJEE
MRS. C. BARUAH TALUKDAR
ZAKIRHUSSAIN .
MAZHARUL ISLAM
MRIDUL KR. BORAH

MRS. NANDITA NATH
MISS KALPANA TALUKDAR
BHUPENKUMAR

MS. MITALI GOGOI

MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR
MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS
MS. ALPANA SAIKIA
MISS NASHREEN AHMED
MISS NILAKSH! BARMAN
SAIKHMD. A. PAHLAVI
SHAH NEWAJ AHMED

MRS. ABHINANDITA CHAKRABARTY

MRS. NIBEDITA SARMAH

* MANASH HALOI

MISS SUSMITA KANUNGOE
MS. TEENA SHARMA

MS. MANISHA SARMAH
MISS BIJU RAN! KALITA
MISS BARASHA DAS

MEMS......coierinneiieeeee e e, will lead

me/us in the case

And Accepted

Advocate

Ll Funidew Mw?

Advocate

. SAMUDRAGUEJADUTTA

MISS KABITA GOSWAMI
RAJEEB KALITA 4
TRIDEEP BARUAH

MS. AFSANA IRFAN

MRS. DIKSHA H. BAROOWA
MS. TRIPTI PATOWARY
KRISHNA KT. DAS

NAYAN MON! HAZARIKA
ZAKIR HUSSAIN (i) -
ABDUS S. AKAND

MRS. SABINA YESMIN 1)
MRIDUL MAHANTA

MRS. SONGITA MAHANTA
ABDUL GONI

TILAK RANJAN SARMA

MD. BAHARUL ISLAM (Il)
MOHENDRA DEKA

MRS. BABLI DAS SARKAR
JONE KUMAR SENAPATI
IFTIQUER RAFIQUE

IDRISH ALI SHEIKH

MISS ELAKSHI DEKA

MD. ABDUL AWAL ALAMGIR
KAMAL KISHORE GOSWAMI
BHASKAR JYOTI DAS
BIBEKA NANDA GOGOI

- DHRUBOJYOTI CHAKRABORTY

MS. ARUNDHUTI BARUAH
ARUNANGSHU DHAR

MS. SHABANA AZIZ CHOWDHURY

TAPAN RANJAN DEURI
MANOJ KR. SARMA (lI1)
MRIDUPAWAN GOSWAMI

" AMLAN SARMA

MS. MADHURIMADUTTA
AMIT GOYAL

DEBASISH SINGHA
YADAV PRAN DAS
JAGAT CHANDRA BORAH
ANGSHUMAN SARMA
MS. TINKU SOM

MD. IMRUL HASSAN

MS. APARAJITA BHUYAN
BHUPENSARMA ~
BISHWAJYOTI PATHAK
AZIM HUSSAIN LASKAR

_And Accepted

Advocate

* : And Accepted .
Mus. Nandiby /N

Advocate

.' %
e
Eid (2
‘ €5, ) r"",g
g "'g’\) b4 “‘
SN
&y O
. 1N -~ \.\}
\‘\ . g: )/

@rinted and Published by Gauhati High Court Bar Association, Guwahati-781001

&

T

i

— — e e



T, N
G pF Radlwor—

/S{’ﬁ@é'/’: -91/9 /V'O,—-— /
) 2006

qurion A Fooleq UL

K&dmw&a/’lf

: / = eQpy
) 4’\0& Qf/@,[/, _

- Ple AT
Rl ol P
¢.orert™ |
Ke ity ak ot Lod st W/ﬂw;ﬂf
Ahle = S
Cepq— Kaewes A o /éuj\f{z /{Q(SU/—‘ |
o thudlen
o A
4 8-0/-0%



” .

v ) .
- : C .
# oo . -
- ' . .» )
: 7 ™, -
.

-

VAKALATNAMA

' BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
T GUWAHATIBENCH.

oL

OA No. 21 of 2006

Sri Tapan Chandra Dey & Ors . Applicant
-Versus- _
'.',v‘ UOI&Orms ' " ......Respondent

UWéShn Jamini Kanta Sahana, Dy. Chief Engineer/Br./Line/Maligaon_ |
of the Northeast Frontier Raiway Administration, who is also ex-officio authorised
to act for and on: behalf of the Union of India as representing -the Northeast
Fronter ~  Railway " Administration . do ~ hereby appoint  and
authorised Spiri/Smt.-B. Devi. Rallway Advocate. Guwahati__ to appear, act, apply, plead in and’
prosecute the above described suitfappealfproceedings on behalf of the Union of India to file
and take back documént, to accept processes of the court fo appoint and instruct counsel,
Advocate or pleader, to withdraw and deposit moneys and generally to represent the Union of
India in the above described suitfappeal proceedings and to do all things incidental o such
appearing, acting, applying, pleading and presenting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously
been cbtained from the appropriate - officer of the Govt. of Indid, the sad
Counsel/Advocate/Pleader or any counsel, Advocate or Pleader appointed by him shall not
withdraw or withdraw from or .abandon wholly or partly the suit/appeal/claim/defense/

. - proceedings against all or any defendants/respondents/ appellants/ piaintif_fs/oppos‘itéparﬂes or

enter fnfo agreement, settiement or compromise hereby the suitfappealiproceedings isfare
wholly of partly adjusted or refer all or any matter or matters arising out in dispute therein 1o
arbiration PROVIDED THAT IN exceptional circumstances when there is not sufficient time fo
.consult such appropriate officer of the Govt. of India and on omission to settle.or compromise
would be definitely prejudicial to, the interest of the Govt. of India the said Pléader/Advocate of
‘Counsel may enter into any agreement, settlement or compromise whereby the suit/ appeal
proceedings isfare wholly -or partly adjusted and in every such. case the said ™
- counseliadvocate/pleader shall record and communicate forthwith to the said officer the special

reasons for entering into the agreement, settlement or comprom ise.

| hereby agree ‘torafify all acts done by the | aforesaid , Shfi/Smt
B. Devi, Railway Advocate Guwahati in pursuance of the authority. : |

IN WITNE,SS. WHERE OF THOSE presents are duly executed for and on behalf of the
Union of India this _-~_Jead el day of._Man Ch 2008.




